FORM G
INVITATION FOR EXFRESSION OF INTEREST
FOR

JRA INFRASTRUCTURE LIMITED OPERATING IN CONSTRUCTION INDUSTRY
OF BRIDGES, ROADS AND PUBLIC FACILITY/UTILITY PROJECTS AT
GUJARAT, SIKKIM & MAHARASHTRA

(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. |Name of the corporate debtor along

with PAN/ CIN/ LLP No.

JRA Infrastructure Limited
CIN U45201GJ2007PLC051343
PAN AABCJ8888M

Address of the registered office

Ashok Villa, Opp. Old Adarsh School,
Deesa (N.G.), Deesa, Gujarat, India -
385535.

w

URL of website

Not available

Details of place where majority of
fixed assets are located

Ashok Villa, Opp. Old Adarsh School,
Deesa (N.G.), Deesa, Gujarat, India -
3855635

Installed capacity of main products/
services

Not applicable

Quantity and value of main products/
services sold in last financial year

Turnover as per audited accounts as on
31.03.2025 is INR 6052 lacs.

Quantity details are not applicable

Number of employees/ workmen

10 employees and 26 workmen

0~

Further details including last
available financial statements (with
schedules) of two years, lists of
creditors, relevant dates for
subsequent events of the process
are available at

The details can be sought by emailing at
cirp.jrainfra@gmail.com and/or virtual
data room in accordance with the
provisions of the Code and Regulations
made thereunder.

Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at

The details can be sought by emailing at
cirp.jrainfra@gmail.com and/or virtual
data room in accordance with the
provisions of the Code and Regulations
made thereunder.

10.

Last date for receipt of expression of
interest

2 July 2026

i

Date of issue of provisional list of
prospective resolution applicants

10 July 2026

12.

Last date for submission of

objections to provisional list

15 July 2026




13.

Date of issue of final list of
prospective resolution applicants

18 July 2026

14.

Date of issue of Information
Memorandum, Evaluation Matrix
and Request for Resolution Plans to
prospective resolution applicants -

15 July 2026

15.

Last date for submission of the

resolution plans

17 August 2026

Expression of Interest

16.|Process email id to submit

cirp.jrainfra@gmail.com

registration status as MSME

17.|Details of the Corporate Debtor’s

UDYAM-GJ-04-0001065
Date Of Udyam Registration: 11.09.2020

Aegis Resolution Services Private Limited

Through authorized signatory Parshva Shah

As Resolution Professional of JRA Infrastructure Limited
Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041
Authorization for Assignment valid till 30th June 2026

Reg. Address: 106, 1st Floor, Kanakia

Atrium 2, Cross Road A, Behind Courtyard Marriott,

Chakala, Andheri East, Mumbai — 400093
Phone: +91 9920557651 , +91 8693053567

E-mail: IP.ParshvaShah@outlook.com , cirp.jrainfra@gmail.com

Date: 11.06.2026

Place: Mumbai
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO
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(e sem i a 'UH M UHM VACATION LIMITED THE FCLLOMAG WODIFEATIONS i

MOTICE WHICH MAY PLEASE BE

Prospectus) (Formerly known as UHM Vacation Private Limited) NOTED.

Particulars | As Published| NOW to ba
Our Company was incorporated as “UHM Vacation Private Limited” as per the provision of Companies Act, 1956, pursuant to a certificate of incorporation dated March 17, 2009 issued by the Deputy Registrar of Companies, read as |

Maharashtra, Mumbai. The Company was then converted into a public limited company, pursuant to a sharveholders resolution passed at the general meeting of our Company held on June 24, 2024, and consequently, the name TE’:'I:E E.ﬂ':':éng %,21[:1;5&1:25 31{'1'%3{"1:23'
of our Company was changed to ‘UHM Vacation Limited’, and a fresh certificate of incorporation dated July 31, 2024, was issued by the ROC, Central Processing Centre bearing CIN: U5510IMH2009PLC190976. For details of - : s : i

incorporation, change of name and registered office of our Company, please refer to chapter titled “General Information” and “History and Certain Corporate Matters” beginning on page 69 and 188 respectively of the Prospectus. r':'_ detals the Imendng lenderers) ané
idvised v visd the websile: www.ireps.gav.in

Registered office: C 715, Dattani Plaza, Near E W Ind Est, Safed Pool, Saki Naka, Andheri (East), Mumbai- 400072, Maharashtra, India Chief Administrative Officer (Con)/
Tel. No.: 022 46079484; Email: cs@uhmvacation.com ; Website: www.uhmvacation.com PR - BRIC26-27] Bhubaneswar |

Contact Person: Sanchita Dad, Company Secretary and Compliance Officer, Corporate Identification Number: U55101 MH2009PLC190976

OUR PROMOTERS: IZHAR AHMAD AND RUBEENA KHATOON I AHMAD v\-. I N
A dn -

THE OFFER IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES) AND THE EQUITY SHARES ARE PROPOSED TO BE

LISTED ON SME PLATFORM OF BSE (“BSE SME”) TR SLITAN
. . . . . “ ’ “« 99 s QR - w
Our Coronpa.ny has filed the Prospectus dated June 09, 2026, with the Reglstrar‘ of Compaflles. TFle-Equlty Shar.es are proposed to be listed on the SME Platform of BSE (“BSE SME” or “BSE”) and METROPOLITAN STOCK EXCHANGE OF INDIA LTD.
the trading is expected to commence on or about Thursday, June 11, 2026, subject to receipt of listing and trading approvals. Unit 2084 Snd Floor. Piramal Comerste Park, Kamani Junclion, LE-S Road Kurts (Weetl Mumial - 400070
BASIS OF ALLOTMENT Tol +31 22 61126000 | customesenicalinge.co.n | wwwmssinda.com | CIN: UESI90VHA008PLC 185856
INITIAL PUBLIC OFFERING OF 21,69,600 EQUITY SHARES OF FACE VALUE OFZ 10 EACH (“EQUITY SHARES”) OF UHM VACATION LIMITED (“COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF 2166 PER : PUBLIC NOTICE
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF% 156 PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING  3,601.54 LAKHS COMPRISING A FRESH ISSUE OF 17,49,600 EQUITY SHARES AGGREGATING % Notice-is hereby given that Mis Jamnadas Virji Shares & Stock Brokers

Pvt. Lid.. The member of Metropolitan Stock Exchange of India Lid.
("Exchange”) having registered at Office 811/812,, P. J. Towers, Dalal
Sireet, Forl,, Mumbai- 400047, Maharashira and SEBI Registration No.
INZ000247838 have applied for surrender of their Trading Membership

2,904.34 LAKHS BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF 4,20,000 EQUITY SHARES AGGREGATING X 697.20 LAKHS (THE “OFFERED SHARES”) COMPRISING 4,20,000 EQUITY SHARES
BY IZHAR AHMAD AGGREGATING % 697.20 LAKHS (THE “SELLING SHAREHOLDER” AND SUCH OFFER, THE “OFFER FOR SALE”) (THE “OFFER FOR SALE” AND TOGETHER WITH THE FRESH ISSUE, THE
“OFFER”) OF WHICH 1,10,400 EQUITY SHARES AGGREGATING TO % 183.26 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE “MARKET MAKER RESERVATION

PORTION”). THE OFFER, LESS MARKET MAKER RESERVATION, LE. NET OFFER 20,59,200 EQUITY SHARES OF FACE VALUE OF 10 EACH AT PRICE OF % 166 PER EQUITY SHARE AGGREGATING TO ¥ 3,418.27 in Currency Dervatives Seament,

LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET OFFER”. THE OFFER AND THE NET OFFER WILL CONSTITUTE 32.65% AND 30.98% RESPECTIVELY OF THE FULLY-DILUTED POST- OFFER PAID-UP Any client! constituentimember/investor having any claim /dispute
EQUITY SHARE CAPITAL OF OUR COMPANY. THE FACE VALUE OF EQUITY SHARES IS % 10 EACH. THE OFFER PRICE IS 16.60 TIMES THE FACE VALUE OF THE EQUITY SHARES. Igrievance withagainst Ms Jamnadas Virji Shares & Stock Brokers
NOTE- IN THIS IPO 21,68,800 EQUITY SHARES WERE ISSUED INSTEAD OF 21,69,600 EQUITY SHARES THEREBY REDUCING THE ISSUE SIZE BY ONE LOT OF 800 EQUITY SHARES DUE TO Pyl Lid.., ansing out of trades execuled in Curency Derivalives,

Sagment contact Investor Grevance Department of the Exchange at
lhe Registered Office address indicated above, within 60 days from the
OFFER PRICE: T 166 PER EQUITY SHARE OF FACE VALUE OFZ 10 EACH date of this notification; enclosing therewith all supporting documents.
No such claims { dispute | grievances filed beyond the said period will
be-entertamad by the Exchange. The compiaints nied against the
above trading member will be dealt with in accordance with the Rules,

UNDERSUBSCRIPTION IN THE NON-INSTITUTIONAL INVESTORS CATEGORY AND FOR ADJUSTMENT OF ODD LOT ALLOCATION

THE OFFER PRICE IS 16.60 TIMES THE FACE VALUE OF THE EQUITY SHARES

TIMES THE FACE VALUE OF THE EQUITY SHARES. A. Allotment to Individual Investors (After Rejection) (including ASBA application): Bye-laws and Regulations of the Exchange.

RISKS TO INVESTORS The Basis of Allotment to the Individual Investor Bidders, who have bid at cut-off or at the Issue Price of 166 per Tha mmpl Hint form can be -:In‘n‘rluad%d fram www.mseindia.com=
1. The average cost of acquisition per Equity Share by our Promoters is set forth in the table below: Equity, was finalized in consultation with BSE. This category has been subscribed to the extent of 2.5015 times. 6 -IE"[“rg:a.n;:D : '-&'ntFﬂlrma* Sz .;;'ﬂrainec A : “].e. Em;]ar =
S The total number of Equity Shares allotted in Individual Investors Bidders category is 15,60,000 Equity Shares to .,r 2 "*" s sl o '!"_ e ' ge

Nl(: Name of Promoters No. of Shares acquired Average Cost of Acquisition (in ) 975 successful applicants. office at Mumbai and also at the H'EQI':"'I-.Jl Offices
: The category-wise details of the Basis of Allotment are as under: For Metropolitan Stock Exchange of India Ltd.
! Izhar Ahmad 4285493 023 Total No Total No Sell-
] 1 No. of Shares Number of ) Proportionate Ratio of . Piace: Mumbai. Data: 11/0B/Z202R A dkhassad Sianalon
2 Rubeena Khatoon I Ahmad 4,74,500 0.23 applied for applications % to total Of. Sh.ares % to total shares allottees to R Authorised Signatory

q ] applied in each ] . allocated/
(Category wise) received available applicants
category allotted

*A4s certified by M/s S C Mehra & Associates LLP, Chartered Accountants vide the certificate dated April 29, 2026.
The Issue price is X 166 per Equity Share.

2. Weighted Average Cost of Acquisition for all Equity Shares transacted in one year, Grand Total 2439 100.00 39,02,400 100.00 15,60,000 2 5 15,60,000" m Rajkﬂt Nagaﬂk Sahakaﬂ Bank Ltd

eighteen months and three years preceding the date of the Prospectus by all the shareholders:

2,439 100.00 39,02,400 100.00 15,60,000 2 5 15,60,000

- *There was a spillover of 24,000 Equity Shares from Non-Institutional Investors (More than 200,000/~ upto www.msb bank.in [Multistate Scheduled Bani)
. Weighted Average Cost Upper e‘“d, o Range of acquisition price: Lowest 1,000,000/-) category and 5,04,800 Non-Institutional Investors (More than 1,000,000/-) category to Individual
Period of Acquisition (in 3) # (X 166) is ‘X’ times the Weighted Price - Highest Price (in % 166) Investors Category of 5,28,800 Equity Shares, thereby affixing the total number of shares available for the Individual P U B L I C N O T I C E
AT GG A CH T Category as 15,60,000 Equity Shares (post adjustment of the issue size)
Last 1 year 61 2.72 0-61
T st 18 months NA NA i - B. Allotment to Non-Institutional upto 10 lacs (After Rejection) (including ASBA application): C GM F L-I A N C E WITH KYC N G RM E
- The Basis of Allotment to the Non-Institutional Bidders, who have bid at cut-off or at the Issue Price of AS A 5 HAREH n LDER D FABANK
Last 3 years NA NA | - % 166 per Equity, was finalized in consultation with BSE. This category has been subscribed to the extent of 0.93 It is herebv informed that as per the
#ds certified by our Statutory and Peer Review Auditor; by way of their certificate dated April 29, 2026. tlrnles. The totafl ;mmlt;gr of Equity Shares allotted in Non-Institutional Bidders category is 3,12,000 Equity Shares " y b ; tﬁ b K
3. The Price/Earnings ratio based on diluted EPS for Fiscal 2025 for our Company at the upper end of the Price Band to 107 success u app 1c'ants. ) Preval Ing n(_)rms’ every mem ero € Dban
is 11.32 times. The category-wise details of the Basis of Allotment are as under: is also requn‘ed to submit all the necessary
451. %i%@d Iz;“:vcelrage Return ?ng\let Wo.r;t.h for fiscals 5(32%, 2024 .and 2((;23 is 4§.47% . No. of Shares Number of y T;,tsig No. ;\:lo_ of . wa;ll No. d ocuments fOI’ KY C as p er th e 'Kn ow YOU r
. e Weighted average cost of acquisition compared to floor price and cap price. r. . e to of Shares ares atio of allottees | of shares : :
s - 1 P P PP applied for | applications | ' e | % tototal . Customer' guidelines. Some share members
Past Transactions Weighted Average Cost of Floor Price Cap Price No. (Category wise) received total applied in Allotted per to applicants Rloce e :
et 2157 166 each category Bidder | _allotted have not submitted KYC documents to the
WACA of Equity Shares that were issued by our 61.00 )57 27 P! 2400 80 el 1,92,000 6154 2400 ! ! 1,92,000 bank tl” date For th|81 the bank has Informed
Company ' ' ' 2 3,200 9 841 28,800 9.23 3,200 1 1 28,800 such share members who have not submitted
WACA of Equity Shares that were acquired or sold by NA NA NA 3 4,000 5 4.67 20,000 6.41 4,000 1 1 20,000 t h e | r K Y C d ocumen tS to su b m | t t h e
way of secondary transactions o o o 4 4 ) 1. ] 4 1 1 gt .
| S0 L1 >0 S0 2000 documents within 15 days vide letter dated
6. We derive a significant portion of our revenue from our top customer, top 3 customer top 5 customer and top 10 [ 3,600 : 11 10.28 61600 | 174 5,600 ! ! __ 51,600 11-5-2026. The list of names of the members
customers. The loss of one or more such customers, the deterioration of their financial condition or prospects, or 107 100.00 3,12,000 100.00 | 3,12,000% whose KYC documents are still pen din g is
a reduction in their demand for our products could adversely affect our business, results of operations, financial * o . . . . . . \ , . ]
condition and cash flows. after considering the zfnpa-ct of spill over of undersubscribed 'por-tzon of the efjuzly shares Oﬁ’e'red‘ln the offer. made available on the bank's official website
7. Our revenue is entirely dependent on the domestic and global travel and tourism sector. Consequently, any C. Allotment to Non-Institutional above Rs. 10 lacs (After Rejection) (including ASBA application): www.rnsb.bank.in
downturns or disruptions in this industry could adversely affect our business performance, operating results, and The Basis of Allotment to the Non-Institutional Bidders above Rs. 10 lacs, who have bid at cut-off or at the Issue Th f Il th b ti d
overall financial health of the company. Price of R 166 per Equity, was finalized in consultation with BSE. This category has been subscribed to the extent ere O_re1 a € members _men Ioned on
8. We derive a significant portion of our revenue from certain of our services. If sales volume or price of such services of 0.25 times. The total number of Equity Shares allotted in Non-Institutional Bidders category is 1,67,200 Equity the website are requested to visit the nearest
declines in the future, or if we are unable to sell such services for any reason, our business, financial condition, cash Shares to 23 successful applicants. branCh Wlth | n 1 5 dayS from the date Of th iS
flows and results of operations could be adversely affected. The cate _wise detai ; . .
. > ) ) o gory-wise details of the Basis of Allotment are as under:
9. Our Company is dependent on the Gulf Countries market for its consolidated revenue and any downturn in it could notice and COm plete the necessa ry KYC
reduce .Our Sal.es.' . S No. of Shares Number of % t Total No. of % t No. of Ratio of T:tz: No. dOCU ments ' Fall to do SO, the ban k WI” ta ke
10. We. denve. a significant part of our revenue from major e}gents. If one or more of s'uch agents choose not to source Nf;. applied for applications t(:ta(l) Shares applied t(:ta(l) Shares Allotted allottees to :ll(fc:tree:is/ action to cancel your share membershi P,
, thtelr relciulr;:‘tlnentz f;lon; us, ourtbusmes;, 2na1.101r;11 ;?ndltt}llon“a;;l.d kre;iultts of’f)peratlonszlj;a)j/r l;li: a;i)verselytaff;c;:d. (Category wise) received in each category per Bidder applicants allotted which you should take note of.
nvestors should read the Prospectus carefully, including the “Risk Factors” on page 24 of the Prospectus before
1 6,400 21 91.30 1,34,400 80.38 6,400 1 1 1,34,400 :
making any investment decision. i o ! i i Dt. 10-6-2026, Rajkot General Manager
2 7,200 1 435 7,200 431 | 7,200 1 1 7,200 Bank For F’eople Sahkar se
BID/OFFER PROGRAMME 31 25600 1 435 25,600 1531 | 25600 1 I 25,600 with Small Means s Samruddhi
BID/OFFER OPENED ON: THURSDAY JUNE 04, 2026 | GRAND TOTAL 23 100.00 1,67,200 100.00 | | 1,67,200%
BID/OFFER CLOSED ON: MONDAY JUNE 08, 2026
PROPOSED LISTING ON: THURSDAY JUNE 11, 2026 *after considering the impact of spill over of undersubscribed portion of the equity shares offered in the offer.
The Offer is being made through the Book Building Process, in terms of Rule 19(2)(b)(i) of the Securities Contracts (Regulation) D. Allotmept to Market Makel.': . . o ) . ) FORM G
Rules, 1957, as amended (“SCRR”) read with Regulation 253 of the SEBI ICDR Regulations, as amended, wherein not more The Reglstrar' informed that in this category, 1 valid ap.pllc'atlon for' 1’.10’400 Equl.ty Shares was received against INVITATION FOR EXPRESSION OF INTEREST FOR
than 1.00% of the Net Issue was available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) 1,10,400 Equity Shares reserved for this category, resulting in subscription of 1.00 time. JRA INFRASTRUCTURE LIMITED
(the QIB portion™). Further, 5.00% of the Net QIB Portion was available for allocation on a proportionate basis to Mutual No. of Shares Total No. of . Total No. OPERATING IN CONSTRUCTION INDUSTRY OF BRIDGES, ROADS AND
Funds only, and the remainder of the Net QIB Portion was available for allocation on a proportionate basis to all QIB Bidders, Applied For Number of % to Shares Applied % to No. of Ratio of of Shares PUBLIC FACILITY/UTILITY PROJECTS AT GUJARAT, SIKKIM & MAHARASHTRA
: : : : : : : : : PP Applications PP Shares Allotted Allottees to
including Mutual Funds, subject to valid Bids being received at or above the Issue Price. However, if the aggregate demand (Category %p " Total in Each Total Bidd oot Allocated / |Under regulation 3&A( 1) of the isolvency and Bankruptcy Board of India
from Mutual Funds is less than 5.00% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Wise) ecetve Category per Bidder ppiicants Allotted {Insnlvency Hesolution Process for Lonporate Persons) Hegulstions, 20ME;
Fund Portion was added t(? the remaining Net QIB Portion for propor'tionate allocat'ion.to QIBs. Further, not less. than 49.00%.0f 1,10,400 1 100.00 1,10,400 100.00 1,10,400 1:1 1,10,400 RELEVANT PARTICLILARS
the Net Issuc? shall be available for allocat1.0n ona .proportl.ona.te ba.m to Non-Institutional Investors out of which (a) one-.thlrd Grand Total 1 100.00 1.10.400 100.00 1.10.400 1.10.400 1..] Narm of this cororete detitoe alarig s6ith | JRA Mrivasbuskons Limdted
of such portion shall be reserved for applicants with application size of more than X 2.00 lakhs and up to X 10.00 lakhs; and PAN CIN' LLF Mo CIN: 45201 B2 007 FLCS 1343
(b) two thll"d. of such .por‘[.lon.shall be reserved for apphcants with apphcgtlon size of more than % 10.00 lakhs, pr0V1.ded. that E. Allotment to Qualified Institutional Buyers (QIBs) (After Rejection): . . | PAN: ARBCJBEESM
the unsubscribed portion in either of such sub-categories allocated to applicants in the other sub-category of Non-Institutional . ; . 2. | Address of tha regstared office Ashiix Villa, Co. Old Adarsh School, Dessa (MG,
Investors and not less than 50.00 % of the Net Issue was available for allocation to Individual Investors in accordance with Allotm(?nt to QIB.S,' who have bld a‘F the Issue PTICG of X166 per Equity Share or above, has been (.10ne on a Dibesa, Gujarat, India - 185535,
the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Issue Price. All Potential Bidders propor‘uqnate basis in consultation Wth BSE. This Categpry has been SUbSCH_bed to the extF:nt of 1.00 tlme of the 3, | UAL of website | Not auadable i
were required to participate in the Issue by mandatorily utilising the Application Supported by Blocked Amount (“ASBA”) QIB portion. The total numb'er of Equity Shares allotted in the QIB category is 19,200 Equity Shares, which were 4 | Detnds of place whene maodty of feed | Ashoi Villa, Opp. Cid Adarsh School, Dessa (M),
process by providing details of their respective ASBA Accounts and UPI ID in case of UPI Bidders, if applicable, in which the allotted to 1 successful Applicant. | Bssots am [ocaied | Deesa. Gujarak, India - 385535
. . . . ” » 3, | Insalled capacity ol man prodocis’ Mot appicable
corresponding Blld Amounts was blocked by the Self Certified .Synchate Banks ( SCSBs. ) or bX the Sponsor Ba,r’lk(s).unfler Category FD’s / Banks ME’s IC’s NBFC’s AIF FPI/ FII Others Total e iy
the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. For details, see “Offer Procedure” beginning _ & Tumitn = e T e e o R
on page 2850f this Prospectus. Provided further that for the purpose of public offer by an issuer to be listed /listed on SME _ QIB - - - - 19,200 1 - 19,200 £ _ -,;-I‘ril:uuggf;l.ii :J;[J:i:u?;-?ﬁnlmuﬁc X mu::j;ﬁ;;; r;;ml T L et
exchange made in accordance with Chapter IX of these regulations, the words “retail individual investors” shall be read as ! ; i i st Quantity T aonkcatie
words “individual b1d§ers” who applies for minimum application size™. o o F. Allotment to Anchor Investors: NIL 7. | Nurmbar of employess! warkmen | 1l amployens and 26 workmen
The investors are advised to refer to the Prospectus for the full text of the Disclaimer clause pertaining to BSE. For the purpose The Board of Directors of our Company at its meetine held on Tuesdav. June 09. 2026 has taken on record the Basis B, | Further detsls incloding List swisable The delais can b soughl by emailing al
of the Offer, the Designated Stock Exchange will be the BSE. The trading is proposed to be commenced on or about Thursday, . pany g . 1Y ’ financil statements (with schedules) i frairiragsgmal oo m andor vimual dsta poam
June 11. 2026". of Allotment of Equity Shares approved by BSE Limited, the Designated Stock Exchange, and has allotted the of two years; ists of crodfiors, nelevand | 4 accortiance with the provisions of the G ods and
*Subject to the receipt of listing and trading approval from BSE SME Platform. Equity Shares to the successful Bidders. dirles for subsequent gvends of fie Regulations rade tereunder
The Offer received 2,647 Applications for 50,12,000 Equity Shares (before rejections) resulting in 2.31 times subscription The Allotment Advice-cum-Refund Intimation, as applicable, has been dispatched to the investors at their registered | process are avalanls af | i
(including reserved portion of market maker). addresses and/or through electronic modes. Further, instructions to the Self Certified Syndicate Banks for unblocking 4. ::':":""r"’_t"" t'l:'r Ensﬁulf:i'fl'_" ‘::'f':fi'l';; “:E n:rI:Ih :;'"I_t: Is'f"‘l":'l"]::'-[ _“:':“i:l"'g f':#_ L
Details of applications received in the Offer from Individual Investors, Non-Institutional Investors, Market Maker and QIBs are of funds and transfer to the Public Issue Account were issued on Tuesday, June 09, 2026. r::ﬁc;:m:::ﬁlm <) (M) AT 08 Looh 1 ;::“'I :Im.m:- -.uLiIIr ;'n:'::'"'“;;qi'm'fﬁ ::_ IIU:IL.nﬂP __'I::l:'n' 1
as under (before rejections): The Equity Shares allotted to the successful allottees have been credited on Wednesday, June 10, 2026 to their _ | Fiequilatians made thereunder.
Sr. | Category Number of | No. of Equity | Equity Shares | No.oftimes | Amount (Rs.) respective beneficiary accounts, subject to validation of account details with the depositories concerned. The 1. | Last data for receipt ol expressian of 2 July 2025
No. Applications Shares Reserved as | Subscribed Company has obtained the necessary listing and trading approvals from BSE Limited and the Equity Shares are L — — - -
: — - applied per Prospectus expected to commence trading on or about Thursday, June 11, 2026. 2% Ei m_'f .0 b S 0y 2050
1 Qualified Institutional Bidders 1 19,200 19,200 1.00 31,87,200 . ) . . . | prospocine resolution applicants |
2 1] Non-Institutional Bidders upto 10 1acs 108 314.400 336,000 0.94 551.90.400 Note: All capitalised terms used and not specifically defined herein shall have the same meaning as ascribed to 12, | Lasa date Tor submissing of cheeclions | 15 July 2055
3| Non-Institutional Bidders above 10 lacs 25 548,800 6,72,000 0.82 8,76,66,400 them in the Prospectus. o ::I“al:'g"::r‘i'zzz';l-"__’_ﬁl e T
4 | Market Maker 1 1,10,400 1,10,400 1.00 1,83,26,400 : : il g “
— — e i"'.j'l.l_l'uE
5 | Individual Investor Bidders 2512 | 40,19,200 10,31,200 3.90 66,67,61,600 INVESTORS PLEASE NOTE 4, ] Lmi"n'f;fi"ﬂl'ﬁm an (15 July 2035
| | Total | 2,647 | 50,12,000 |  21,68,800 | 231 | 82,81,32,000.00 | The details of the Allotment made have been hosted on the website of Registrar to the Issue, MUFG Intime India Memarzndum. Evaluation Matris ared
. Private Limited (Formerly Link Intime India Private Limited) at www.in.mpms.mufg.com. All future correspondence Reques Tor Begolulion Plans i
Final Demand: . . . . . . . [rosnectyve resolutaon applicants
A Summary of the final demand as per BSE as on Bid/Issue closing date at different Bid Price is as under: in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicant. Serial 15, | Last data for submission of the [ 17 Aupast 2026
Sr No. of Equity Cumulative Share number of the ASBA form, number of Equity Shares bid for, name of the Member of the Syndicate, place where the bid | resnlution plans |
No Bid Price Shares % to Total Total Cumulative % ofTotal | g submitted and payment details at the address given below: 18, up:rri;?e-:tmnl I b subm® Expression | oep jrantra@gmel com
1 157 4,52,800 441 4,52,800 441 - 17. | Dietais of the Corporate Detdor's | LI AM-GJ-04- 0001065
2 158 4,800 0.05 4,57,600 4.46 M U FG MUFG INTIME INDIA PRIVATE LIMITED regestration shahgs as MSME Date O Udyam Regsialion: 11,09 2020
= = 5,400 o 464,000 g (Formerly Llnk'lntlm'e India Private lelted), ' Aegis Resolution Sarvices Privats Limited
C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbai 400 083, Maharashtra, India. Through authorized sigealery Parshva Shah
4 160 32,000 0.31 4,96,000 4.83 Tel No.: +91 8108114949 Email: uhmvacation.ipo@in.mpms.mufg.com As Aesolwtion Professional uf JAA Infrastruciere Limied
5 161 3,200 0.03 4,99,200 4.86 Investor grievance E-mail: uhmvacation.ipo@in.mpms.mufg.com Registraticn No IEE!I-'IPE-[!HH-IF.ﬁ._-1.'::|IIIEE-.:3:-_‘5EIE;I1
Contact Person: Shanti Gopalkrishnan Website: www.in.mpms.mufg.com PUORLETETE KL grINEAT Vi W M Bl
6 162 12,000 0.12 5,11,200 4.98 on : p : M. MPMS. MUIE. Rieg. Address: 106, TatFloar, Kanakia Atrium 2, Crose Road A
7 163 3,200 0.03 5,14,400 5.01 SEBI Registration Number: INR000004058 CIN: U67190MH1999PTC118368 Behind Courtyard Mariait, Chakala, Andhori Easl Mumbai - 400053
Dafte: 11.06.2026 Fhone: +21 8920557651 | +41 BERGE0S35ET
2 108 12,000 UAb. 226,00 Sl Place: Mumbai E-mad: IP.ParshwaShakdloutiook.com | cirp.jrainfaggmail.com
9 165 28,300 0.28 5,55,200 5.41 FOR UHM VACATION LIMITED
10 166 97,07,200 94.59 1,02,62,400 100.00 On Behalf of the Board of Directors
Total 1,02,62,400 100.00 Sd/-
Izhar Ahmad I = =
. L . . . . : L ]
The Basis of Allotment was finalized in consultation with the Designated Stock Exchange-BSE on Tuesday, June 09, ~ Date: June 11, 2026 Chairman &
2026. Place: Mumbai, Maharashtra Managing Director h Ll vert i Hi 'R g i '8
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE { "ontact

BUSINESS PROSPECTS OF UHM VACATION LIMITED JITENDRA PATIL

UHM Vacation Limited has filed the Prospectus dated June 09, 2026 with Registrar of Companies. The Prospectus shall be available on the website of the SEBI at www.sebi.gov.in, the website of the BRLM
to the Issue at www.sobhagyacapital.com and website of BSE at www.bseindia.com. Investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, see MNMobile INO.:
section titled “Risk Factors” beginning on page 24 of the Prospectus. O0O20012015
The Equity Shares offered in the offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the United States, and unless — - -
so registered, may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the Securities Act and any applicable I,andline INO. -
U.S. state securities laws. There will be no public offering in the United States and the securities being offered in this announcement are not being offered or sold in the United States. &6 7A4021S

. '. . . '. . . i . . Ahmedabad
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U GRO Capital Limited

B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla
(West), Mumbai- 400070

WITHDRAWL OF PRIVATE TREATY NOTICE

GRO

Itis hereby informed that the SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
BY PRIVATE TREATY published on 10.06.2026 in this newspapers, pertaining to the
Borrower(s) and Guarantor(s) namely 1) SD EMPIRE EDTECH PRIVATE LIMITED
2) ANIL KUMAR 3) ARUNA YADAV 4) SHANTI DEVI CAMPUS LEARNING HUB PRI-
VATE LIMITED 5) SHAIFALI SINGH.

FOR THE PROPERTY ; All that part and parcel of the immovable property Being House
No. 1, Admeasuring 187.64 sq, mtr, Out of Khasra No. 01m Situated at Om Nagar, Village
Arthala, Pargana Loni, Tehsil & Dist. Ghaziabad. Bounded as East- Road 25 ft. wide West-

Plot another owner North- Plot No. 02, South —Property other owner.

IS WITHDRAWN WITH IMMEDIATE EFFECT.
Place: DELHI
Date: 11.06.2026

Sd/-(Authorised Officer)
For UGRO Capital Limited

SHERVANI INDUSTRIAL SYNDICATE LIMITED

Regd. Office: 2, Kanpur Road, Prayagraj- 211001 (UP)

JE CIN:L45202UP1948PLCO01 8891
!""ll h"l'l Tel= #81-FI111 28116, Fax:- #51-512-2436928, Wehaite: wwsw.ahervanind.com

CORRIGENDUM
This is in confinuation 1o our financial resuits for the guarter and vear ended
J1si March, 2026, We wish to inform our stakeholders thal ceriain ligures
pertaining 1o borrowings were Inadveriently stated incomeactly In the previously
disciosed Statement of Assels and Liabllities. This discrepancy occurred sirictly
due to & typographcal ermor.
The ravised and cormecied figures are detailad below
STANALONE STATEMENT OF ASSETS AND LIBILITIES

AU SMALL FINANCE BANK LIMITED

INFORMATION NOTICE
The below mentioned Borrowers & Co-Borrowers are informed to remove
their movable assets from the mortgaged property (mentioned in the below
table} which is going to be sold by AU Small Finance Bank Ltd. (A Scheduled
Commarcial Bank) through auction proceeding under SARFAESI Act. 2002,
otherwise the maovable assets would be transferred to any rented location at
their own cost and they will also be liable for any damage caused during the
chifting, if It s not removed within 15 days. For other queres. contact;

DEVEMDER SINGH : 9650907261 or at nearestbranch.

Loan Afc Mo, & Name of the Borrower/

Co-Borrower/Mortgagor/Guarantor Detail of Morigaged Property

{Afc No.) L9001060136360717
M/5 Tanush Enterprises
(Borrower), Smt.Monika (Co-
Borrower), Jitender Royal (Co-
Borrower)

Property Situated At- Bearing PVT
MO- 03 (2144/03), On First Floar,
Municipal No-2144, Chah Indara,
DR. H.C5en Road, Fountain, Delhi

Date : 10-06-2026
Place ; Delhi

Authorised Officer
AL Small Finance Bank Limited

= Legal Cell
L Plot # 31, Najatgarh Industrizl Aréa, Tower-A, 15t Floor, Shivaji Marg,
We: umderstand your word Moti Magar, New Dalhi - 110015

“APPENDIX- [V-A [See provise to rule 8 (6)]

Sale notice for sale of immovable properties
E-Auctan Sale Motce for Bala of Immovabla Assats ender tha Sacurilization and Reconsiruction
of Financial Assets and Enforcement of Securty IntarestAct, 2002 raad with proviso to Rule 8 (6]
ol the Sacunly Intsrest (Enforcement) Rules, 2002
Motics s heraby given b the publs n general and In particular io the Boerdwer (2} and Guaranior
(5] that tha below described immaovabile propery morgaged/changed ko the Secured Creditar, the
physical possassion of which has been takan by the Autharised Officar of HOFC Bank Lid.

The aforementioned cormected hgures should be read as part of the linancial
results submitted aariier, Wa regret any (nconvenience caused dus io this
inadveriant lypographical 8ol gar ghervani Industrial Syndicate Limited

Shrawan Kumar Shulkla
Company Secretary

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

FRIRICRLT]
FILILF el NG M IRARIC

Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi
Tower, Sector 4, Vaishali, Ghaziabad-201010
Email: auction@hindujahousingfinance.com
CLM - Priya Sharma - 8218291278 « RRM - Amit Kaushik - 9587088333
RLM - Arun Mohan Sharma - 8800898999 ¢« CRM - Amrendra Pandey - 73035 58092

(Rs. In lakh) senured Credibor, will be sald on “As is where is”, “Asigwhatis”, and “Whatever thera is™ as per
PARTICLILARS Amount originally disclosed | Correct amount the delaits menbored balow : -
Currani borrowings BOEO 71 Mamals of Borroweris) Dubﬁla‘_ndinu as par Sec 13(2) | Reserve Price Eirnus!: Monay| Date of Auction
; - {5 Roaolylzor] Rs. 6.62,96,072- (Rupaes | 7.50,00,0000-| 75,00 00H- iy
Itﬂﬂl current Llﬂb!lﬂ'lﬂﬁl : 19548 1 jﬁqﬂ l.f{llﬁllﬁﬁ 5"‘: ':!":lrﬁ 5"‘:']‘ Tl'-'{l Lkhs fI'EI'I'I 1E |:|f:l
Tetal non current habdities 1411 7420 2. Mr. Kulbir Singh| Minety Six Thousand and Pl o 2.0
CONSOLIDATED STATEMENT OF ASSETS AND LIBILITIES vaY Sevarily Twa Only) as o0 P
3 Mrs, Kiran Pabby 75 09,2024
AR®. In lakn) 4 Mis Fast Track o
PARTICLUILARS Amount originally disclosed | Correct amount Logislics
Current borrowings 6080 71 ; Hr.:kh.rsa:fmh g ik eedenil Proverty No. 118
111 - escription of the ovable Property ur gsel ' Residentizl Propeny Mo, 216, Area
:‘ﬁ"f‘f"""m :'lwg':'““s 19&9? i Measuring 350 g, Yards, Siualed A1 Sactor-14. Faridabad, Haryana
OURE CUTTON LABNIeS L 1368 * Togethes wilh fusher mlemast, casl axpenses and charpas as appiicable 1l payment -ardiar
Total mon current Habilitias 1426 7435 realisation

Far dedpiled {erma and conditions of the sale, plesga refer to the ink providad in HOFC Bank Lid
Secured Credilor's websile hitps Swswchdfc. bank infauction-nolices,

For any properly. retated query may contact Mr, Arvind Sahata-& Me, Bhuwan Singh (Aularsed
Officers), MOB Ko 9582595505 & 9212504542

Diate: 11.06.2026, Place: - Dedhi & NCR

Autharised Officer, HDFC Bank Lid.

o UMMEED HOUSING FINANCE PVT. LTD

""’=_ CIN: U64990HR2016PTC057984
UHH.E{.F _D Registered office at: Unit 2009-14,20th Floor, Magnum Global Park,
Golf Course Extension Road,Sec-58, Gurugram (Haryana)-122011)

=

SECOND SUBSIQUENT SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY

To,

1. Mr. ABHISHEK SHAH (Borrower), 2. Mr.Mrs. SitaDevi (Co-Borrower)

Both at- Nand Gram Ghaziabad,1, Nandgram Ghaziabad, Nandgram Ghaziabad, Metro,
Ghaziabad, Uttar Pradesh, India-201001

LAN No. DL/NCU/GHAU/A000003189

Whereas vide Order dated 8/Apr/26 passed by DISTRICT MAGISTRATE GHAZIABAD, U.P, the
[physical possession of the property being All that piece and parcel of Residential Flat No-F-598A
(EWS Flat) admeasuring Super area-19.20 Sq. Mtr. Situated at Block-F, Nand Nikunj Residential
Colony In Village Nand Gram Tehsil & District-Ghaziabad (U.P.) Presently owned by : Mrs. Archana
W/o Mr. Bhism Sharma hereinafter referred to as "the said property.” Boundary of as per TSR East :
As per Site Plan West : As per Site Plan North : As per Site Plan South : As per Site Plan has been
taken over by M/s Hinduja Housing Finance Ltd. on 05.06.2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
|property and any dealings with the property will be subject to the charge of M/s Hinduja Housing
Finance Ltd.

To,

1. Mr.RAVINDRAKUMAR GAUTAM (Borrower) 2. Mrs. RekhaDevi(Co-Borrower)

Both at- House No-554, 0, 554, Gali No-13, Sain Vihar, Dundahera, Shanti Nagar, Metro,
Ghaziabad, Uttar Pradesh, India-201009

LAN No. DL/KRB/KRBH/A000001032

Whereas vide Order dated 8/Apr/26 passed by DISTRICT MAGISTRATE GHAZIABAD, U.P, the
|physical possession of the property being All that piece and parcel of Freehold Residential Plot
measuring 50 Sq. Yd. or Say 41.81 Sq. Mt., pertaining to Khasra no. 288/2 Mi., situated in Shanti
Nagar, Village Dundhera, Pragna Loni, Tehsil & Distt. Ghaziabad. (Hereinafter referred as the
“Said Property”). Boundaries as per TSR in respect of the said property are bounded as under:
East: Other Plot West: Road 12 Ft. North: Road 15 Ft. South: Part of Property has been taken over
by M/s Hinduja Housing Finance Ltd. on 05.06.2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of M/s Hinduja Housing
Finance Ltd.

THISISTO INFORM YOU ALL, THAT REFER TO OUR EARLIER SALE BY PUBLIC AUCTION NOTICE
DATED 26.02.2026& SUBSEQUENT SALE DATED 20.04.2026 WHICH WERE SCHEDULED FOR
31.03.2026& 08.05.2026, IT IS PERTINENT TO INFORM YOU THAT BOTH SAID AUCTIONS
FAILED/REMAIN SUCCESSFUL DUE TO THE REASON “NOBODY TURNED UP” BY THE FINANCIAL
INSTITUTION HENCE SUBSIQUENT SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER
THE SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 UNDER RULE 8(5) READ WITH RULE 8 (6) OF THE SECURITY
INTEREST (ENFORCEMENT) RULE, 2002

NOTICE ISHEREBY GIVEN TO THE PUBLIC IN GENERALAND IN PARTICULAR TO THE BORROWER
(S) AND GUARANTOR (S) WHOSE DETAILS ARE GIVEN IN BELOW MENTIONED TABLE THAT THE
BELOW DESCRIBED IMMOVABLE PROPERTY MORTGAGED/CHARGED TO THE SECURED
CREDITOR THE POSSESSION OF WHICH HAS BEEN TAKEN BY THE AUTHORISED OFFICER OF
M/S UMMEED HOUSING FINANCE PVT. LIMITED SECURED CREDITOR ON 25.02.2026, PURSUANT
TO ASSIGNMENT OF DEBT IN UHFPL, WILL BE SOLD ON 29.06.2026 “AS IS WHERE IS”, “AS IS
WHATIS”, AND “WHATEVER THERE IS” FOR REALIZATION OF COMPANY'S DUES.

DESCRIPTION OF THE IMMOVABLE PROPERTY WITH KNOWN ENCUMBRANCE, IFANY
PROPERTY DESCRIPTION:

ALL THAT PART AND PARCEL OF HOUSE AREAMEASURING 49 SQ. YRDS, I.E. 40.96 SQ. MTRS.
SITUATED AT MOHALLA NAUN WALA CHADAUSI, TEHSIL-CHANDAUSI, DISTRICT- SAMBHAL,
UTTAR PRADESH, BOUNDED AS: EAST-ROAD 10 FEET WIDE, WEST-RUINS OF NANHU MAL,
NORTH-HOUSE OF OM PRAKASH, SOUTH-PLOT OF OM PRAKASH.  “PHYSICALAUCTION WILL
BE HELD AT- UMMEED HOUSING FINANCE PVT. LTD. BRANCH- 302, 303A & 303B, 3RD FLOOR,
PLOTNO. 5,ADITYATOWER, DISTRICT CENTRE, LAXMINAGAR, NEW DELHI-110092”

BORROWER/S & GUARANTOR/S 1.DATE & TIME OF AUCTION 1.RESERVE PRICE

To,

1.Mr. VIKALSINGH (Borrower) 2. Mrs. Munesh Devi (Co-Borrower)

Both at- H No-554, 0, 554, Gali No-13, Sain Vihar, Dundahera, Adhyan Public School, Metro,
Ghaziabad, Uttar Pradesh, India-201009

LAN No. DL/KRB/KRBH/A000001082

Whereas vide Order dated 8/Apr/26 passed by DISTRICT MAGISTRATE GHAZIABAD, U.P, the
physical possession of the property being All that piece and parcel of Freehold Residential Plot
measuring 50 Sq. Yd. or Say 41.81 Sq. Mt., pertaining to Khasra no. 288/2 Mi., situated in Shanti
Nagar, Village Dundhera, Pragna Loni, Tehsil & Distt. Ghaziabad. (Hereinafter referred as the
“Said Property”). Boundaries as per ATS in respect of the said property are bounded as under:
East: Plot of Other West: Road 12 Ft. wide North: Road 15 Ft. wide South: House of Naubatram
has been taken over by M/s Hinduja Housing Finance Ltd. on 05.06.2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of M/s Hinduja Housing
Finance Ltd.

2.LAST DATE OF SUBMISSION |2.EMD OF THE
NAME & ADDRESS OF EMD 3.DATE & TIME OF THE| PROPERTY
PROPERTY INSPECTION 3. BID INCREMENT
1.SANNI RATHAUR S/O PAPPU THAKUR 1) AUCTION DATE- RESERVE
(BORROWER) 2.DARSHIKA ARYA W/O SANNI | 29,06.2026 BETWEEN 12:00 PRICE:
RESIDING AT NEAR BALAJ MANDIR, HALLU |, MTOLO0OPMWITH | | RS.7,78,815/
SARAI, SAMBHAL, UTTAR PRADESH-244302 UN"'M'TE&%TT%S'ON Of EGENE\S(T
LAN. No. LXMOR02924-250044526 2) LAST DATE OF \
LOANAGREEMENT DATE: 17-NOV-2024 SUBMISSION OF EMD WITH DEPOSIT.RS.7,7
LOAN AMOUNT Rs.10,00,000/- 8,81.5/-
e KYC IS 26.06.2026 UP TO
TOTAL AMOUNT DUES OF RS.11,01,141/- , BID INCREMENT
(RUPEES ELEVEN LAKHS ONE THOUSAND 7:00 PM. (IST) RS.15,000/- & IN
ONE HUNDRED FOURTY ONE ONLY)AS ON 24-| DATE OF INSPECTION: SUCH
FEB-2026 + FURHER INTEREST AND OTHER|  24.06.2026 BETWEEN MULTIPLES.
CHARGES FROM 25-FEB-2026. 11:00 AM TO 4:00 PM (IST)

Date: 11.06.2026, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

HINDUJA HOUSING FINANCE LIMITED

e Corporate Office: No. 167-169, 2nd Floor,
HOUSIMNG EIMAMCE Anna Salai, Saidapet, Chennai-600015.

()

TERMS AND CONDITIONS OF AUCTION

1.The Auction will be conducted through inviting offline sealed tenders. 2. The EMD must be
deposited on or before scheduled EMD date & time by DD/Pay order/NEFT/RTGS in favor of
Ummeed Housing Finance Pvt Ltd A/c no. 50200021387303, IFSC- HDFC0003906. 3. The
successful bidder shall deposit 25% of the bid amount including EMD immediately after the
declaration of the successful bid or very next day and balance 75% within 15 days from the
date of confirmation of the sale. 4. In case of failure to deposit the balance amount within the
stipulated time, the EMD and the amount already deposited shall be forfeited and the property
shall be re-auctioned. 5. The sale is subject to confirmation by the Secured Creditor. 6. The
Secured Creditor reserves the right to accept or reject any or all bids without assigning any
reason. 7. All expenses related to stamp duty, registration and other incidental charges shall
be borne by the successful bidder.

Date:11-JUNE-2026 Sd/- Authorized Officer Mr. Gaurav Tripathi Mobh-9650055701

Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201019 Email: auction@hindujahousingfinance.com
RLM - Arun Mohan Sharma - 8800898999 « Saurabh Kumar - 7503188646
Amit Kaushik - 9587088333 « CLM - Dhruv Vashisht - Mob. No. 8802967651

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
In respect of loans availed by below mentioned borrowers / guarantors through HINDUJA
HOUSING FINANCE LIMITED, which have become NPA with below mentioned balance
outstanding on dates mentioned below. We have already issued detailed Demand Notice
dated as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 by Registered Post/ Speed
Post / Courier with acknowledge due to you which has been returned undelivered /
acknowledgment not received. We have indicated our intension of takin possession of
securities owned on one of you as per Sec. 13(4) of the Act in case of you failure to pay the
amount mentioned below within 60 days. In the event of your not discharging liability as set
out herein above the Bank / Secured Creditor may exercise any of the right conferred vide
section 13(4) of SARFAESI Act while publishing the possession notice / auction notice,
electronically or otherwise, as required under the SARFAESI Act, the Bank / Secured
Creditor may also publish your photograph. Details are hereunder:-

St Borrower(s)/Co-Borrower(s) / Guarantor(s) Demand Notice Date & Amount

DL/KNR/KARO/A000000043, Mr. Danish Malik, 30-Sep-24 & Rs.1400000/-
Mrs. Rihana Rihana, B-120, Near Videocon Tower Saikil as on 30-Sep-24
Market Pahar Ganj Metro, DELHI, India- 110055 NPA Date : 06-04-2026

Description of Property: Freehold Residential House Nagar Palika no. 225 measuring area 50
Sq. Yd. or say 41.80 Sqg. Mt., pertaining to Khasra no. 638, situated in Mohalla Maliknagar,
Muradnagar, Village Sarna Muradnagar, Pragna Jalalabad, Tehsil Modinagar, Distt. Ghaziabad.
(U.P.). Bounded As: North: Property of Saddik, South: Road 12 ft., East: Road 12 ft., West -
Property of Ashkeen

08-Sep-23 & Rs. 3990000/-
Mrs. Sanita Devi, House No F 82 Nand Gram, Ghaziabad, as on 08-Sep-23
Metro, Ghaziabad, Uttar Pradesh , India-201001 NPA Date : 06-04-2026

iDLIMNRIMNGRIA000000664, Mr. Bharat Bharat,

Description of Property: Freehold Residential Flat no. T3-303 on 3d Floor without r * -hts Tower-
3, measuring 1150 Sq. ft. or Say 106.837 Sq. Mt., situated in Group Hosing Complex MCC
Signature Height, Raj Nagar Extension, NH-58 Village Noor Nagar, Tehsil & Distt. Ghaziabad.
Bounded As : North: Open, South: Flatno. 304, East :Park - |-, West: Entry.

DL/MNR/MNGR/A000001106, Ms. Rachna Gaur,| 14-Aug-24 & Rs. 3588000/
Mr. Ankush Sharma, 01,64 Gali No 4 Bhrampuri Modinagar,| ____as on 14-Aug-24
Metro, Modinagar, Uttar Pradesh, India - 201204 NPA Date : 06-04-2026

Description of Property: Freehold Residential Plot measuring area 100 Sq. Yd. or say 83.61 Sq.
Mt., pertaining to Khasra no. 751, situated in the limit of Nagar palika Modinagar, Village
Begumabad Budhana, Pragna Jalalabad, Tehsil Modinagar, Distt. Ghaziabad. (U.P.) Bounded As
: North: Other Property, South: Road 12 Ft., East :Property of Nizammuddin, West: Property of
Hariram

DL/MNR/MNGR/A000001256, Mr. Ravi Kumar, 19-Oct-24 & Rs. 1000000/-
Mrs. Kamlesh Kamlesh, Vijay Nagar Gali No 1, 01, Metro, as on 19-0ct-24
Modinagar, Uttar Pradesh, India - 201204 NPA Date : 06-04-2026

Description of Property: Freehold Residential Plot measuring area 100 Sq. Yd. or say 83.61 Sq.
Mt., pertaining to Khasra no. 861 Mi., situated in Mohalla Vijay Nagar Modinagar, Village Rori,
Pragna Jalalabad, Tehsil Modinagar, Distt. Ghaziabad. (U.P.)Bounded As : North: House of
Satpal, South: House of Seller, East : House of Chakdhari, West: Road 9 Ft. wide

DL/MNR/MVHR/A000000189, Ms. BABLI BABLI,| 22-Apr-23 & Rs. 1600000/-
Mr. TUSHAR CHAUDHARY, House No-89, Gali No-2, Janta as on 22-Apr-23
Colony, Fafrana Road, Modingara Ghaziabad UP-201204 NPA Date : 06-04-2026

Description of Property: Plot area measuring 100 Sq. Yds. i.e. 83.61 Sq. Mtrs., arising from
Khasra No. 882. Bounded As : North: House of Smt. Rajviri, South: Land of Kake., East : Rasta 14
Ft' Wide, West: PariNala

DL/NCU/GHAU/A000003222, Ms.Sunita Sunita, 06-Jun-24 & Rs. 3860000/-
Mr. Sandeep Kumar, H No 5 Aditya Gren City Duhai, 0, as on 06-Jun-24
Ghaziabad, Metro, Ghaziabad, Uttar Pradesh , India-201001 |  NPA Date : 06-04-2026

Description of Property: Residential House Built up on Plot No-05, admeasuring area-88.88 Sq.
Yards i.e. 74.31 Sq. Mtr. & total Covered area- 74.31 Sq. Mtr., Under Filling Khasra No-444,
Situated at Aditya Green City, Phase-2 in Village Duhai Pargana-Jalalabad Tehsil & District-
Ghaziabad (U.P.), Bounded As : North: House No-06 , South: House No-04, East : Other
Property, West: Road 25 ft. wide

GZ/GNR/GNRN/A000000824, Mr. Sachin Sharma, Mrs. Kailash| 21-Sep-24 & Rs. 2000000/-

Wati, H No 113, 0, Near Modstich Tailors Muradnagar as on 21-Sep-24
Ghaziabad Metro, Muradnagar, Uttar Pradesh, India - 201206 NPA Date : 06-04-2026

Description of Property: H NO 113 , 0 , NEAR MODSTICH TAILORS MURADNAGAR
GHAZIABAD , MURADNAGAR GHAZIABAD , Metro , Muradnagar , Uttar Pradesh , India -
201206 Bounded As : North: RASTAAAM , South: HOUSE OF HAR GOVIND, East : HOUSE OF
RAMKISHAN, West: HOUSE OF DAYANAND SHARMA

The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice
from the undersigned for more and complete details and (2) To pay the balance outstanding
amount interest and costs etc. within 60 days from the date of notice referred to above to
avoid further action under the SARFAESI Act.

Date: 11.06.2026,
Place: Ghaziabad

Authorised Officer,
Hinduja Housing Finance Limited

Place: Gurugram, Haryana For Ummeed Housing Finance Pvt. Ltd

HINDUJA HOUSING FINANCE LIMITED

Registered allice al 27-A, Devetoped Indastnial Esh

1. Gulindy,

Chenmal - 600 032, Tamil Nade, E-mail ; auclic indujahousingfinance.com

Brajesh Avasthi - 09183 01085; Somesh Kumar - TO92400143; Harish Chand Yadav-70009 25854
(—— 1AL T
Demand Molice under 3ection 13[2] of lhe Securilizalion and Reconsiruction ol Financial Assets|
‘and Enforcement of Secorily Interast Act, 2002 Whereas, the undarsigrad baing (e Aribarized)
i0lficer of Hinduja Howsing Finance Limifed {HHFL) uncler the Securitizatan.and Reconsiruction of|
Financial 455615 and Enorcemant of Security Inforest Ach 2002 and in exercize of powers aonferned
ender section 13012 read with Rule 3 of the Securily Ineres] (Enfarcement] Rules 2002, Damand)
Motice(s) izsued by the Authorized Officer of the comgany to the Bormaweris) / Guasanbor(s)|
mirlianed herein below o repay the ameunt mentaned in tha notice within 840 days from the date of
recaipd af the aid satice. Tha bormawear having faibed 1o ropay the amoond, natice &5 haraby given to b
Barrewer{s}/ Guaranior(5) and the public @ general that the undessigned kas lakan possassaon of the)
[praperly descried harein below in exercise of powers canlesrad on him under Sub-Saction (4) of (ha
Sectban 13 af the said Acl read with Rula 8 of the Sacurily Intarast Enforeemunt rufes, 2002 Thaf
“btrrawnet s atbendion is inwled 10 privisions of sub—sectEan (8] of section 13 af the &t in respact of
tin3a avaifabbe, [ rededam fhe sacured assels. The barrower in parficular and the pubhic in general arg
haraby cawtionad notto daal with the praperdy and any dealings with he progerty will be subjacttohe
‘oharge af HHFL foran amount a5 manficned herein under with interest tharaan

LAN / Barrower(s) /Go-Borrower(s) / Guaranler(s) / Bddress | Demand Netice

DL/SHR/SHRP/AD00000558. 1, Mr. Shivam Panwar, C/o Rajesh Kumar RELEIUPLIEILLY
2. Mrs. Nisha MW/o Rajesh Kumar, Jandhera samaspur, PO - Janthera [ttt s
samaspur, Dislrict - Saharanpar, Ullar Pradesh, India - 247451 | EEER Rt
1|Schedule of the Property [complete property address with B=RAERR TR
Survey/Khazra/Piol Mo, ele, as per Sale Deed): Area - 25083 Sg. M., Khasra no 1001,
Village - Jandhéra Samaspur. Pargana, Tehzil Rampur Mantharan, Wear Masjid,|
Saharampur, Uttar Pradesh, 247451, Boundaries:- North: House of Jakir, South: House of
Parka), East: House of Keelu, West: Road 151,

DL/SHR/SHEP/ADDD001249. 1. Ms. Salochana 5, W'e Bahal Singh 2,
M. Bahal Sirgh 5/0 Jaymal, Yill- Manjhipur, Near Shiv Mandir, Distric]
- Saharanpur, Ultar Pradesh, India - 247129 | Schedule 01 The®
Properly (complele Properly Address Wilh Survey khasra'plot Mo, Ele, As Per Sale Deed): -
2 House Consfructed On Plof No- 267, Khasra No - 175, Ares - 163.70 5g. M., Property|
Unlgee Id No. 10514400267001, Gram -manjhipur, block - Muzalirabad, Tehs!l - Behat,
Districl - Saharanpar, Wtkar Pradesh, lndia - 247129, Boundarigs:- Nocth: House OI Hariya, |
South; Road 12 FL., East; Road 4 Ft,, Wesi; Road B FL, |
DL/SHASHRP/ADROO01341. 1. Mr. Mokl Kumar, 5/0 Babu Ram 2. Mrs, .
Pregli Sharma D/o Ved Prakash. Jaroda Panda, Po - Jarada Panda, RS ik
Disirict - Saharanpus, Uttar Pradesh, India - 247453 & 154/13 Ashok EEREUELRUE
5 Wagar Ganaar, Sonipal, Rural. Ganaur, Haryana, India - 131101 | Schedule Of The Property |
{compiete Property Address With Surseyhasra/plol No. Ete, As Per 5ale Deed); Area- 41.80
0. M., Survey Wo - 155, Nand Vatika Colony, Gram - Gwalira, Tehsil & District - Saharanpur,
Uttar Pradesh, 247001, Boundaries:- Norlh: House OF Dm Singh, Seulh; House Of Shiv Kumas, |
Easl; Plat Eligm'raur. Wasi: Hoad 20 FL .
UPENPF/MRUT/AD0DODO289. 1. Mr. Vijay Sharma 2. Mr, Reata Reela,
Maya Sumnder Wagar VIN - Rampur-2, Urban, Muzattamagar, Uttar SRR i
Pradesh, India - 251001 | Schedube Of The Properly (cemplele Property BRI D)
4| Address With Sorvey/khasra'plol Mo, Etc, As Per Bale Deed); A Residential Plod Measuring |
Area 103.26 3g. M., Minjumia Khasra No. 357, Village - Rampur, Pargana, Tehsi & District -|
Muzaliagrnagar, IMiar Pradesh, India - 251001. Boundaries:- Morlh: Read 19 FL, Soulk: Pl 1|
Deegar, East; Plot I Deegar, West: Plol Of Sharma Ji
UP/KNP/MAUT/ADRIO0OT13T. 1. Mrs. Binesh Devi 2. M. Kiranpal Singh.
1206, Gali Wo02 Ramiila Tilla Muzattarnagar, Urban, Districi -
Muzattarnagar, Uttar Pradesh, Indka - 251002 | Schedule O The: Properiy
5| (complete Property Address With Survey/khasra/nlot No. Ete, As Per Sabe Deed): Magar Palika
Humber - 1206, Khasra Moo - 1453, Area = 63,98 Sg, M, Mohalla - Ramlila Tilka, Wil -
Sahabuddinpur, Pargana, Tehsil & District - Muzalfarnagar, Uttar Pradesh, 250102, Boundaries:-
Morll: Howss 04 Smi. Laxmi, 3oulh; House M Rishipal, Eask Road 12 FL, West: House [ Sathir

UP/KNP/MAUT/ARDDO0T434. 1. Mr. Rohit 2. Mr. Jeel Singh. Shekhapura =R FITE
Khatauli, Muzalfarnagar, Urban, Muzaffarnagar, Utlar Pradesh, India - SEGCEUR RS T A
251201 | Schedale Of The Praperty (compiete Property Address With E=RUEERL R IFD
6| Survey/khasra/plot Mo, Ele, As Per Sale Deed): A Residential House Measuring Ares = 75.23
5S4. M, Khasra Nao 23, Abadi, Village - Shekhpura, Pargana & Tehsil - Khatauli, Disfrict -
Muzafizrnagar, Uttar Pradesh, 251201, Boundaries:- Norih: Roed 15 FL, South: Talab, East: |
Plol 0 Bajveer Singh, WesL: Plol 0 Gyan Singh I

UTAUTEDHOM ADB00T 646. 1. Me Dheer Singh, 5’0 Ompal 2. Mrs
Ponjz Poaja W/o Dhear Singh 3. M=, Suzhma Devi. Sona Arjunpur, Po -
Soma Arjunpur, District - Saharanpur, Uitar Pradesh, India - 247451 &
7 Bikarigarh, Raral, Digtnict - Saharanpur, Ular Pradesh, India - 207662 | Scheduls 1 The

Progerty (complete Property Address With Survey/khasra/plot Mo, Ete, As Per Sale Deed): |
Area - 108.75 Sg. M., Survey No 3757, Vill - Thapul lsmailpus, Tehsl - Behal, Disirict -
Saharanpur, Uttar Pradesh. 247662, Boundaries:- Morlh: Plol M (Mhers, Soulh; House O
Chauhan, East; Road 14 Ft,, West: House 0f Sanjay

HR/KRN/KARN/ADDOODTOZT. 1. Mr. Johil Johil, 5/0 Kamil 2. Mrs, SRS ]
Shabanam Shabanam W/o Jehil. Village - Khanpur Gurjar, Po & Pargana it Rt T,
- Gangah, Tehsil - Nakur, District - Saharanpur, Ultar Pradesh, india - EERCRERURF
B| 247341 | Schedule Of The Property (complele Property Address Witk Survey/khasra/plot No. |
Etc. As Per Sale Deed): Area 281.60 Sq. M. Khasra No. 226, Village - Khanpur Gurjar, Parhana -|
Gangeh, Tehsil - Makur, District - Saharanpor, Uiar Pradesh | India - 247341, Boandaries:-|
Horth: Read 6 Mir, South: Plot O Istkhar, East; Plot 04 [stkkar, Wesl: Road & Mir.

J0-06-2026 &

Ji-05-2026 &

JU-05-2100 &

Rs. 9,08, 886/ -

a5 on 24-05-2026

052006 &

Rz, 18,%3,167/-
a5 on 24-05-20210

The Barrower's | Guarantor’s in particular and the public in general 15 henely cautaned not bo deal
with 1ha progperty and any daalings with the property will be Suhjeat ta tha change of the Hinduja
Howsing Finance Limited. faran aoyve-mentioned demansed amount and further imenest hergan

Flaia: Ular Pragesh

[rale : 11.06.2028 Sl Authorised (fze- For HIKDOUIA BOUSING FIRKRCE LIMITED

epaper.financialexpress.com

FORM NO. 1

DEBTS RECOVERY TRIBUNAL, DELHI

(Area of Jurisdiction, Part of Uttar Pradesh)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993.

TRC No. 2135/2022 DATE : 13.05.2026

PUNJAB NATIONAL BANK Vs. ANJU AND ORS.
To,
(CD1) ANJU, F-112, UDALNAGAR, PATELNAGAR-3, GHAZIABAD (UP)
(CD2) MANOJKUMAR, F-112, UDALNAGAR, PATELNAGAR-3, GHAZIABAD (UP)
(CD3) VIRENDRAJAINS/OT.C.JAIN, C-294,1FLOOR, VIVEKVIHAR, DELHI
(CD4) VIJAYANT JAIN S/O VIJAY KUMAR JAIN, C-10, 3* FLOOR, RAMPRASTHA,

GHAZIABAD (UP)

Whereas you the ANJUAND ORS. was ordered by the Presiding Officer of DEBTS RECOVERY
TRIBUNAL DELHI (DRT 1) who had issued the Recovery Certificate dated 23/11/2022 in to pay
to the Applicant Bank(s)/Financial Institution(s) Name of applicant, the sum of Rs. 59,51,165.81/-
along with pendentellite and future interest @8.90% w.e.f. 04/03/2021 till realization and costs of
Rs. 55,000.00/-and whereas the said has notbeen paid, the undersigned has ordered the sale of
undermentioned immovable/Immoveable property.
2. You are hereby informed that the 07/09/2026 at 10.30 A.M. has been fe for drawing up
the proclamation of sale and settling the terms thereof. You are requested to bring to the
notice of the undersigned any encumbrances, charges, claims or liabilities attached to the
said properties or any portion thereof.
Specification of property
PROPERTY BEARING PLOT NO. 3, KHASRA NO. 26, SHATABDIPURAM, VILLAGE
DASNA, GHAZIABAD (UP),AREAMEASURING 76.18 SQ. MTRS.
Given under my hand and the seal of the Tribunal, on this Date: 13/05/2026

P
AT g
L

Recovery Officer-11, Debts Recovery Tribunal, Delhi (DRT-I)

DEBTS RECOVERY TRIBUNAL, DEHRADUN

Government of India Ministry of Finance, (Department of Financial Services)
2nd, Floor, Paras Tower, Mazra, Saharanpur Road, Dehradun, UK. 248171
PUBLICATION NOTICE
IN O.A. No. 553 OF 2022
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE RECOVERY OF
DEBTS AND BANKRUPTCY ACT. 1993, READ WITH SUB-RULE (2A) OF RULE 5 OF
THE DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993 AS AMENDED
FROM TIME TO TIME

Dy NO 496/2026 Dated : 13-05-2026

Bank of India V/s Nasir & Anr.
To,
1. Nasir S/o AliHasan R/o Madina Colony, Sarwat Muzaffarnagar, Uttar Pradesh- 251001.

2. Ali Hasan S/o Jumma R/o Madina Colony, Sarwat Muzaffarnagar, Uttar Pradesh-
251001.

Whereas the above named Applicant Bank has instituted OA No. 553 of 2022 against
you for recovery of debts of Rs.64,28,757.11/- in which Hon'ble Tribunal was pleased to
issue Summons/Notice U/s 19(4) of the Recovery of Debts and Bankruptcy Act, 1993
and was listed before the Hon'ble Presiding Officer on 08.05.2026.
Whereas, it has been shown to the satisfaction of the Tribunal that it is not possible to
serve you in ordinary way. Therefore, this notice is given by way of this publication
directing you to appear in person or through your duly authorized agent or legal
practitioner before the Tribunal on 23.07.2026 at 10:30 A.M. Further, you are required to
show cause as to why the relief(s) prayed for in OA should not be granted and to file
reply, if any, in your defence in a paper book form in sets and produce all the documents
and affidavits under which your defence or claim for set off, counter claim, in this
Tribunal personally or through your duly authorized agent or legal practitioner within 30
days from the date of the publication of this notice.
Take notice that in case of default of your appearance on the specified day and time
before the Tribunal, the case shall be heard and decided in your absence.

Given under my hand and seal of the Tribunal this the 13™ day of May, 2026.

BY ORDER OF THE TRIBUNAL,

Registrar,

i Debts Recovery Tribunal
%

N Dehradun

ﬂ perfectpae limited

Regd. Off.: 910, Chiranjiv Tower, 43, Nehru Place, New Delhi-110019
E-mail id: complianceofficer@perfectpac.com, Website: www.perfectpac.com
CIN: L72100DL1972PLC005971, Phone No.: 011-26441015-18

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSCIAL SHARES

In accordance with the SEBI circular no. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026
dated January 30, 2026, all shareholders are hereby informed that in order to further
facilitate the investors to get rightful access to their securities, another special window
has been opened for re-lodgement of transfer deeds of physical Securities for a period
of one year from February 05, 2026 to February 04, 2027 for Shareholders who
sold/purchased the securities prior to April 01, 2019 and whose transfer deeds were
lodged prior to April 01,2019 and rejected/returned/not attended to due to deficiency in the
documents/process/or otherwise. Shareholders are required to submit all necessary
documents as mentioned in the aforesaid Circular to Company’s RTA, Skyline Financial
Services Private Limited at D-153/A, 1st Floor, Okhla Industrial Area, Phase-I,
New Delhi-110020, helpline no. 011-40450193 to 197 or send an email at
parveen@skylinerta.com or the Company at complianceofficer@perfectpac.com. The
Securities so transferred shall be mandatorily credited only in dematerialized mode and
shall be under lock-in for a period of one year from the date of registration of transfer. Such
securities shall not be transferred/lien marked/pledged during the said lock-in period. For
clarity with regard to applicability of this window, below matrix may be referred to:

Execution Date of  |Lodged for transfer | Original Security ~ |Eligible to lodge in

Transfer Deed before April 01, 20197 Certificate Available?|the current window?
. No

Before April 01, 2019 (itis fresh lodgement) Yes | v
] Yes

Before Aprll 01, 2019 (|t was rejected/ Yes v/

returned earlier) .
Before April 01, 2019 Yes No ' X
Before April 01, 2019 No No | X

Further, the following cases will not be considered under the window for processing:
* Cases involving disputes between transferor and transferee.
+ Shares which have been transferred to Investor Education and Protection Fund (“IEPF”)

Note: All the shareholders are requested to update their KYC Details with Company/RTA/
Depository Participants.

For Perfectpac Limited
Place : New Delhi Nidhi
Date :10.06.2026 Company Secretary

SAI CAPITAL LIMITED
Reqd. Office; G-25, Ground Floor, Rasvilas Salcon D-1,
Saket District Centre, Saket, New Delhi, South Delhi -110017
(CIN: L74110DL1995PLC069787), E mail: cs@saicapital.co.in,
Ph.: 011-40234681, Website: www.saicapital.co.in

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES

It is hereby informed that pursuant to SEBI Circular No.
HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated
January 30, 2026, SEB! has introduced a Special Window
to facilitate the re-lodgement of Transfer requesis
pertaining to Physical Shares that were rejected or returned
due to any deficiency prior fo the cut-off date of Apnl 01,
2019. The applicability and detailed provisions of the said
Special Window have been clarified in the aforesaid SEBI
Circular, which is available on the Company’s website at:
http:/iwww.saicapital.co.in/share-holders.aspx.

The Special Window shall remain open for a period of one
year, commencing from February 03, 2026 to February 04,
2027,

Transfer Deeds, which were lodged for transfer of Shares
prior to the deadline of April 01, 2019 and were
rejected/returned/not attended due to deficiency in the
documents/process/or otherwise, can be re-lodged after
rectifying the errars during the above mentioned period.

Eligible Shareholders may avail this opportunity and re-
lodge their request for registration of transfer by furnishing
the necessary documents to the Company's Registrar &
Share Transfer Agent (RTA), M/s. Alankit Assignments
Limited at info@alankit.com or at their Registered Office
situated at Alankit House 4E/2, Jhandewalan Extension,
New Delhi — 110055 or wnte to the Company for further
assistance at cs(@saicapital.co.in,

During this period, Securities that are re-lodged for transfer
(including those requests that are pending with the
Company / RTA, as on date) shall be issued only in Demat

mode, if all documents are found in order by the RTA.
For Sai Capital Limited
Sd/-
Dr. Nira] Kumar Singh
Chairman & Managing Director

Date: 10.06.2026
Place: New Delhi

New Dethi

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
JRA INFRASTRUCTURE LIMITED

OPERATING IN CONSTRUCTION INDUSTRY OF BRIDGES, RDADS AND
PUBLIC FACILITY/UTILITY PROJECTS AT GLLUJARAT, SIKKIM & MAHARASHTRA

(Lncsr regulation 36A41) of 1he Insokency and Bankiuptcy Board of Indss
(Inscheancy Resalution Pracess for Comorate Parseng) Ragulations, 2016)

RELEVANT PARTICULARS

JRA Inlrastructure Limited
CIBk: L4520 GJ2007PLCOS 1343
| PAN: AABLI8E8AM R
Aghak Vills, Cpp. (ld Adarsh School, Dessa (BLG)
| Deeza Gujaral, India - 3B5535:
| Nt availabie ,
Ashok Yila, Dop Ol Sdarsh Schoal, Dessa {86
| Desa G, India - 385535
Mat appiicabda

1. | M af the corparate debbor aleng with
PAN CIN/ LLP N

7| Afdress of the registered oflice

3. | URL of wabsite
Details of place wheoe magoriy of S
| B5501s are IDoted
b | Installed capacity of main producks
SEMVIES
B | Guantity and value of main praducts!
senvices sald i last financod yeas

Trmcnssr &% per Judibed accounts as on 31,06 5055
is INR B052 ==
Cruantity details ara not spplicable

| 10 ernployess and 76 workamen

| Tha details can be sought by emailng at
cirp jrainfra@gmail.com and‘or wrtual data roam
in stzordance with the provisions of the Gode: and
Regulataons made Mereunder

7. | Mumbes of ENOIELESY WOrkmen

B | Further oetails including last availabin
financial stataments {with schadifes)
o bana years, lists of credifnes. relevan
dates lor subssquen eyents ol the

| procass are awadabls at -

& | Ehgibility for rescéution applicants

imler sectan 25200 al the Code 15

| The details can be snught by emailng 3t
I jraimraE grnail.c cam andor wrtual et roam in

auvailahle al dctordance wilh the pravisions al the Cade and
| | Fequlatans made tharaunder
100 Last date for regeipt OF expressan of 2 July 206
| inienes |
11. | Date of issue of provisional list of 10 Juty 2026
prospechve resolition applicants
12 | Last e or submisson ol obmchons | 15 Juby 2026
_|toprovieionalbst |
1%, | Dafe of issue af final list of prospective | 18 July 20826
| resolution appliants -
14. | Date of issue af Informatian 15 Judy 20026
Memprardm, Evalation Matrix and
Reuest tor Resodution Plans 1o
| prospective resobulion applicants |
16| Last data for submizzion of the 17 Puzgust 302G
resalutinn plars
16. | Procoss ermail id 1o subrmd Expression | cirpjraindra@grmail cos
of Enterest

| DY AM-GJ-04-0001065
Orate O Lidyam Registration; 11059 2020

Apgis Resobution Services Private Limited

Thrawgh suthorized signalory Parshwa Shah

iz Resoluiion Profeseioral of JRA Infrasireciore Limited
Regetration Mo, IB20IPE-01 TR/IPA-120E 225050041

ALarization for Assigrament valio b 30t June 2026

Req: Address: 106,150 Fleor, Rarai Altum 2, Gross Road &,
Behind Coartyard darriott, Chakala, Andhiori East, Mumbas - 400083
Phans: +871 S320557651 , +91 86931535667

E-mail IF ParshwaShah@outiook.com |, cirpjrainfrasgmail.cam

17, | Detalls of the Corparate Debtar's.
regstration slatus as MaME

Data: 11.06.2026
Place: Mumbai

INDIAN OVERSEAS BANK

Delhi Cantonment Branch (0490) 1/197-1/198,
Sadar BazarDelhi Cantonment Branch email: iob0490@iob.in
Demand notice to Borrowers / Mortgagors / Guarantors Under Sub-section (2) of
section 13 of the SARFAESI Act, 2002
To, Date: 25.05.2026
Mrs Geeta W/o Rakesh Kumar H.No 317/16, Nai Basti (Near Baba footwears)
Gopi Nath Mandir Gurgaon Haryana-122001

Dear Sir/Madam,

Re: Notice under section 13(2), read with Section 13(13) of SARFAESI Act, 2002
(hereinafter referred to as 'the Act')

Account: Mrs Geeta W/o Rakesh Kumar.

1. That this Notice under Section 13(2), read with Section 13(13) of SARFAESI Act, 2002
(hereinafter referred to as 'the Act') supersedes the Notice dated 21.09.2015 issued under
section 13(2), read with Section 13(13) of SARFAESI Act, 2002 (hereinafter referred to as
"Previous Notice"). This notice is being issued to correct the typographical error that has
occurred in the Previous Notice and this Notice be be treated as Statutory Notice under
Section 13(2), read with Section 13(13) of SARFAESI Act, 2002.

2. Indian Overseas Bank (hereinafter referred as 'the Bank') having its branch at 1/197-
1/198, Sadar Bazar, Delhi Cantonment Branch, New Delhi-110010 had granted facility of
Term Loan against Property.

3. The details of the credit facilities with outstanding dues and secured assets are given
under:

S. No. Limit
1. Term Loan Rs. 14.00 Lacs
Equitable mortgage of residential properties as detailed below:

S.No.|Description of properties Area

1. Equitable mortgage of Residential property situate at House No.|100sq.yards
317/16, Khasra No. 558/119, Hidayatpur Chhawni Now New Basti
Gurgaon Haryana in the name of Smt. Geeta w/o Shri Rakesh Kumar

4. The operations and conduct of the aforesaid financial assistance has become highly irregular;
and default has been committed by you in repayment of principal debt and interest thereon. As
such, the debt has been classified as a non-performing asset on/with effect from 25.12.2024 in|
accordance with the guidelines issued by the Reserve Bank of India, as amended from time to
time, and as applicable as on the date of the non-performing asset. In the circumstances, the
Bankis left with no option but to recall the facility.

5. The undersigned has been duly appointed as the Authorized Officer by the Bank in terms of the
provisions of the SARFAESI Act, 2002 and the Security Interest (Enforcement) Rules, 2002 and|
as such, duly authorized to issue this notice.

6. The undersigned in exercise of powers conferred under Section 13(2) of the said Act, calls upon|
you, jointly and/or severally, to discharge in full the liability towards the Bank amounting to
Rs.13,32,641/-Rupees Thirteen Lacs thirty two thousand six hundred forty one Only) as on|
24.05.2025, along with future interest and incidental expenses/cost within 60 days of the receipt
of this notice failing which further action shall be taken as per provisions of Section 13(4) of the
Act, further we also put you on notice that if the account is not regularized / settled within time, in
the larger public interest, the Bank reserves its right to publish your photos in newspapers withI
your names, addresses, details of default, dues, etc., besides initiating all legal recourses
available to the Bank for recovery. Details of the secured assets in which the security interest is
intended to be enforced has already been mentioned above in ParaNo.3.

7. You are further debarred under section 13(13) of the Act, from transferring by way of sale/lease
or otherwise part with the possession of the secured assets referred to in this notice (other than
in the ordinary course of business) without obtaining written consent of the Bank. The notice has
been issued with prejudice to the right of the secured creditor to initiate any other legal
proceedings/action as deemed fit and necessary under the provisions of any other law for the
time being in force.

8. The Bank reservesits rights to call upon you to repay your liabilities that may arise in future under
Bills Discounted/Bank guaranteed (s)/LC etc. issued on your behalf as well as other contingent
liabilities.

Your Truly,

Authorized Officer

Nature of facility Outstanding as on 24.05.2026 (in Rs.)

13,32,641/-

FORM NO. 14
[SEE REGULATION-33(2)]

OFFICE OF THE RECOVERY OFFICER - I/ll

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)
GROUND FLOOR, SCO 33-34-35, SECTOR 17-A, CHANDIGARH-160017

DEMAND NOTICE

THROUGH PUBLICATION

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF
DEBTS & BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961.

RC/1007/2025

19.05.2025
STATE BANK OF INDIA

Versus

MESSRS ORION AUTOTECH LTD AND OTHERS
To,
(CD 1) M/S ORION AUTOTECH LTD., D-9, JANGPURA EXTENSION, NEW
DELHITHROUGH ITSDIRECTOR SH.NAVEEN DHOOPAR.
ALSO AT: 2ND ADDRESS:- MAIN LUDHIANA DELHI G. T. ROAD, VILLAGE
KHAKAT, LUDHIANA.
ALSO AT: 3RD ADDRESS:- VILLAGE DAD, GREEN AVENUE, PAKHOWAL
ROAD, LUDHIANA.
(CD 2) SH. NAVEEN DHOOPAR S/O SH. JANKI NATH, R/O HOUSE NO.
2148, PHASE I, DUGRI, LUDHIANA.
(CD 3) SH. SUKHDARSHAN SINGH S/0 SH. NAGENDER SINGH, R/0 135-G,
BRS NAGAR, LUDHIANA.
(CD 4) SMT. RITU DHUPAR W/O SH. NAVEEN DHOOPAR R/O HOUSE NO.
2148, PHASE I, DUGRI, LUDHIANA.
(CD 5) SH. SUNIL DHOOPAR S/O SH. JANKI NATH DHOOPAR R/O HOUSE
NO.2148,PHASE I, DUGRI, LUDHIANA.
(CD 6) SH. PARVEEN DHOOPAR S/O SH. JANKI NATH DHOOPAR R/O
HOUSE NO. 2148, PHASE I, DUGRI, LUDHIANA.
(CD 7) REDNITAS ENTERPRISES PRIVATE LIMITED, D-9, JUNGPURA
EXTENSION,NEW DELHI-110014.

This is to notify that as per the Recovery Certificate issued in pursuance of

orders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL

CHANDIGARH (DRT 3) in OA/4799/2017 an amount of Rs. 4,91,56,649.74

(Rupees Four Crore Ninety One Lakhs Fifty Six Thousands Six Hundred

Forty Nine And Paise Seventy Four Only) along with pendentelite and

future interest @ 8.00% Simple Interest Yearly w.ef. 15/07/2016 till

realization and costs of Rs. 1,50,000 (Rupees One Lakh Fifty Thousands

Only) has become due against you (Jointly and severally/Fully/Limited).

2. You are hereby directed to pay the above sum within 15 days of the

receipts of the notice, failing which the recovery shall be made in accordance

with the Recovery of Debts Due to Banks and Financial Institutions Act, 1993

and Rules there under.

3. Whereas it has been shown to the satisfaction of tribunal that it is not

possible to serve you in the ordinary way, therefore this notice is given by this

publication directing you to put in Appearance before this tribunal on

29.06.2026,at 10.30 AM.

4. You are hereby ordered to declare on an affidavit the particulars of yours

assets on or before the next date of hearing.

5.In addition to the sum aforesaid, you will also be liable to pay:

(a) Suchinterests as is payable for the period commencing immediately after

this notice of the certificate/execution proceedings.

(b) All costs, charges and expenses incurred in respect of the service of this

notice and warrants and other processes and all other proceedings taken for

recovering the amount due.

Given under my hand and the seal of the Tribunal, on this date: 19/05/2026

Recovery Officer

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO

ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. Initial Public Offer of equity EAST CnA ST RAI LWAT

shares on the SME Platform of BSE (“BSE SME” or “BSE”) in compliance with Chapter IX of the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, CURR'GE HDUM No. 04 to
as amended (“SEBI ICDR Regulations”). Tender Notice No.: EPC-CECONIIBES

2026017, Dt.: 21.04.2026

UH M UHM VACATION LIMITED GEEN HADE AGAIST ABOVE TNEF

(Please scan this
QR code to view the
Prospectus)

. . .. NOTICE WHICH MAY PLEASE BE
(Formerly known as UHM Vacation Private Limited) NOTED.

- h ; MNow to be
Our Company was incorporated as “UHM Vacation Private Limited” as per the provision of Companies Act, 1956, pursuant to a certificate of incorporation dated March 17, 2009 issued by the Deputy Registrar of Companies, P‘artmulaff; s Fyibamng read as
Maharashtra, Mumbai. The Company was then converted into a public limited company, pursuant to a shareholders resolution passed at the general meeting of our Company held on June 24, 2024, and consequently, the name Tender Closing 22.06.2026, | 30.06.2026,

Date, T ' -
of our Company was changed to ‘UHM Vacation Limited’, and a fresh certificate of incorporation dated July 31, 2024, was issued by the ROC, Central Processing Centre bearing CIN: U5510IMH2009PLC190976. For details of % HM® | 12:00 Hrs. | 12:00 Hrs.

incorporation, change of name and registered office of our Company, please refer to chapter titled “General Information” and “History and Certain Corporate Matters” beginning on page 69 and 188 respectively of the Prospectus. For 'j'f’lﬂilﬁ_ _mﬂ iniending 1E'I‘J:_1'ETDII'3] are
adwised ovisit the websie, www.ireps.gov.in

Registered office: C 715, Dattani Plaza, Near E W Ind Est, Safed Pool, Saki Naka, Andheri (East), Mumbai- 400072, Maharashtra, India Chief Administrative Officer (Con)/
Tel. No.: 022 46079484; Email: cs@uhmvacation.com ; Website: www.uhmvacation.com PR - BHICr26-27) Bhubaneswar

Contact Person: Sanchita Dad, Company Secretary and Compliance Officer, Corporate Identification Number: U55101MH2009PLC190976

OUR PROMOTERS: IZHAR AHMAD AND RUBEENA KHATOON I AHMAD

. | e |
V.\IL

THE OFFER IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES) AND THE EQUITY SHARES ARE PROPOSED TO BE

LISTED ON SME PLATFORM OF BSE (“BSE SME”) LR SR
. . C . J « 9 173 99 pagit] " !
Our Cor.npa.ny has filed the Prospectus dated June 09, 2026, with the Reglstrar. of Compafnes. Tpe.Equlty Shar‘es are proposed to be listed on the SME Platform of BSE (“BSE SME” or “BSE”) and METROPOLITAN STOCK EXCHANGE OF INDIA LTD.
the trading is expected to commence on or about Thursday, June 11, 2026, subject to receipt of listing and trading approvals. Urit 2064 nd Floor, Piramal Carporate Park, Kamani Anction, LB.S Road, Kurts (West], Mumbal — 400070
BASIS OF ALLOTMENT Tek: +41 22 61126000 | customerservioaimseooin | www mseindiacom | CIN: L5099MHEN06#LC 185856
INITIAL PUBLIC OFFERING OF 21,69,600 EQUITY SHARES OF FACE VALUE OFX 10 EACH (“EQUITY SHARES”) OF UHM VACATION LIMITED (“COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OFX 166 PER . . P u B L I c N DTI E
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF % 156 PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING 2 3,601.54 LAKHS COMPRISING A FRESH ISSUE OF 17,49,600 EQUITY SHARES AGGREGATING % Notice is hereby given that Mis Jamnadas Virji Shares & Stock Brokers

Pvi. Ltd.. The member of Metropolitan Stock Exchange of India Lid.
("Exchange”) having registered at Office 811/812,, P. J. Towers, Dalal
otreel, Fort,, Mumbai- 400001, Maharashtra and SEBI Reqistration Neo.

2,904.34 LAKHS BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF 4,20,000 EQUITY SHARES AGGREGATING R 697.20 LAKHS (THE “OFFERED SHARES”) COMPRISING 4,20,000 EQUITY SHARES
BY IZHAR AHMAD AGGREGATING % 697.20 LAKHS (THE “SELLING SHAREHOLDER” AND SUCH OFFER, THE “OFFER FOR SALE”) (THE “OFFER FOR SALE” AND TOGETHER WITH THE FRESH ISSUE, THE

“OFFER”) OF WHICH 1,10,400 EQUITY SHARES AGGREGATING TO % 183.26 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE “MARKET MAKER RESERVATION INZ000247838 have applied for surender of their Trading Membership
PORTION”). THE OFFER, LESS MARKET MAKER RESERVATION, .E. NET OFFER 20,59,200 EQUITY SHARES OF FACE VALUE OF % 10 EACH AT PRICE OF % 166 PER EQUITY SHARE AGGREGATING TO % 3,418.27 in Cumrency Derivatives Segment,

LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET OFFER”. THE OFFER AND THE NET OFFER WILL CONSTITUTE 32.65% AND 30.98% RESPECTIVELY OF THE FULLY-DILUTED POST- OFFER PAID-UP Any client/ constituentimemberfinvestor having any claim /dispute
EQUITY SHARE CAPITAL OF OUR COMPANY. THE FACE VALUE OF EQUITY SHARES IS Z 10 EACH. THE OFFER PRICE IS 16.60 TIMES THE FACE VALUE OF THE EQUITY SHARES. fgrievance with‘against M/s Jamnadas Virjl Shares & Stock Brokers
NOTE- IN THIS IPO 21,68,800 EQUITY SHARES WERE ISSUED INSTEAD OF 21,69,600 EQUITY SHARES THEREBY REDUCING THE ISSUE SIZE BY ONE LOT OF 800 EQUITY SHARES DUE TO Pvt, Lid.., arising out of trades executed in Currency Dervatives,

Segment contact Investor Gnevance Depariment of the Exchange at
the Registered Office address indicated above; within 60 days from the
OFFER PRICE: Z 166 PER EQUITY SHARE OF FACE VALUE OF % 10 EACH date of this notification; enclosing therewith all supporting documents.
Mo such claims | dispute / grievances filed beyond the said penod will
be entertained by the Exchange. The complaints filed against the
above trading member will be dealt with in accordance with the Rules,

UNDERSUBSCRIPTION IN THE NON-INSTITUTIONAL INVESTORS CATEGORY AND FOR ADJUSTMENT OF ODD LOT ALLOCATION

THE OFFER PRICE IS 16.60 TIMES THE FACE VALUE OF THE EQUITY SHARES

TIMES THE FACE VALUE OF THE EQUITY SHARES. A. Allotment to Individual Investors (After Rejection) (including ASBA application): Bye-laws and Reaulations of the Exch ange
RISKS TO INVESTORS The Basis of Allotment to the Individual Investor Bidders, who have bid at cut-off or at the Issue Price of 166 per TI:'IE complaint I’Erm can ba dowrloaded Trom www.mssindia.coms
. . . . . . . . I 1 v 1¥5 ) L} ! LR L] | [
1. The average cost of acquisition per Equity Share by our Promoters is set forth in the table below: Equity, was finalized in consultation with BSE. This category has been subscribed to the extent of 2.5015 times. st Al sat o mache ohianad fom the: Exchanns
3 The total number of Equity Shares allotted in Individual Investors Bidders category is 15,60,000 Equity Shares to b ’ F' ¥ i} ; ' e and

N: Name of Promoters No. of Shares acquired Average Cost of Acquisition (in %) 975 successful applicants. office at Mumbai and also at the Regional Offices
i The category-wise details of the Basis of Allotment are as under: For Metropalitan Stock Exchange of India Ltd.
1 Izhar Ahmad 42,85,493 0.23 Total N Total N il
2 4,74,500 0.23 No. of Shiares Number of of tSilar‘er DI | L o(f)tsilllareos. Place: Mumbai, Date: 11/06/2026 Authorised Signatory
Rubeena Khatoon I Ahmad > ’ applied for applications % to total . % to total shares allottees to - - 1

. . applied in each . . allocated/
(Category wise) received available applicants
category allotted

*As certified by M/s S C Mehra & Associates LLP, Chartered Accountants vide the certificate dated April 29, 2026.
The Issue price is X 166 per Equity Share.

2. Weighted Average Cost of Acquisition for all Equity Shares transacted in one year, Grand Total 2439 10000 P02.400 10009 : 500000 : > Sl @. Ra‘ikﬂt Nﬂgﬂl‘ik sahﬂkﬂri Bﬂnk Ltd

eighteen months and three years preceding the date of the Prospectus by all the shareholders:

2,439 100.00 39,02,400 100.00 | 15,60,000 2 5 15,60,000

- *There was a spillover of 24,000 Equity Shares from Non-Institutional Investors (More than 200,000/- upto wwi,rnst bank,in (Mullistate Scheduled Bank)
. Weighted Average Cost Upper e‘nd’ of the Price band Range of acquisition price: Lowest 1,000,000/~) category and 5,04,800 Non-Institutional Investors (More than 1,000,000/-) category to Individual
Period of Acquisition (in ?) # R ;66) is XC tlmefsz:he V‘V‘fl.ghted Price - Highest Price (in  166) Investors Category of 5,28,800 Equity Shares; thereby affixing the total number of shares available for the Individual P U B L I C N O T I C E
verage Cost of Acquisition Category as 15,60,000 Equity Shares (post adjustment of the issue size)
Last 1 year 61 2.72 0-61
Last 18 months NA NA B. Allotment to Non-Institutional upto 10 lacs (After Rejection) (including ASBA application): C G MPLIAN C EWITH K YE N U RM S
The Basis of Allotment to the Non-Institutional Bidders, who have bid at cut-off or at the Issue Price of AS ASHAREHOLDER OF A BAMNK
Lo ear WS Y ¥ 166 per Equity, was finalized in consultation with BSE. This category has been subscribed to the extent of 0.93 It is h by inf d that th
#4s certified by our Statutory and Peer Review Auditor, by way of their certificate dated April 29, 2026, times. The total number of Equity Shares allotted in Non-Institutional Bidders category is 3,12,000 Equity Shares |S. . erepy initorme at as per e
3. The Price/Earnings ratio based on diluted EPS for Fiscal 2025 for our Company at the upper end of the Price Band to 107 SU.CCCSSfllll app hc.ants. . Prevalllng nqrmsa every mem ber of the bank
is 11.32 times. The category-wise details of the Basis of Allotment are as under: IS also reqwred to submit all the necessary
4. Weighted Average Return on Net Worth for fiscals 2025, 2024 and 2023 is 46.47% No. of Shares Number of Total No. No. of Total No. documents for KYC as per the 'Know Your
5. The Weighted average cost of acquisition compared to floor price and cap price. Sr. L . % to of Shares Shares Ratio of allottees | of shares : :
: 5 - - ’ z o o : 7 No. applied f".r appllcfmons t(:tal applied in ZOUEIES Allotted per to applicants allocated/ C u Stome r' g u Id el Ines. Some Sh are mem be s
Past Transactions X&’ce(;ili]stii(iloﬁwzez;age Cost of F]O;ll'sl:;rlce Cagllgzlce (Category wise) received eachicategory. Bidder allotted h ave n Ot su b m |tt e d KY C d ocume nt S t 0 th e
WACA of Equity Shares that were issued by our 100 i 27 L] 2 80 M| 192,000 61.54 2,400 T i 1 192,000 | bank till date. For this, the bank has informed
Company ' ' ' 2 | 3200 9 841 28,800 9.23 3,200 S [ 28,800 such share members who have not submitted
A Bty S it wers s o [y T T T s T T T~ T 0 their KYC documents to submit the
! ’ : : : : | documents within 15 days vide letter dated
6. We derive a significant portion of our revenue from our top customer, top 3 customer top 5 customer and top 10 8 | 3,600 _ !l 1028 [ o160 | 1.7 | 5600 - | ! 61,600 11-5-2026. The list of names of the members
t . The 1 f h t , the deteriorati f their fi ial diti ts, 107 100.00 3,12,000 100.00 3,12,000* . . .
customers. The loss of one or more such customers, the deterioration of their financial condition or prospects, or | | | whose KYC documents are still pendlng is
a reduction in their demand for our products could adversely affect our business, results of operations, financial * . . . ) ) i ) \ . L0 )
condition and cash flows. after considering the impact of spill over of undersubscribed .portlon of the equity shares offered in the offer. made available on the bank's official website
7. Our revenue is entirely dependent on the domestic and global travel and tourism sector. Consequently, any C- Allotment to Non-Institutional above Rs. 10 lacs (After Rejection) (including ASBA application): www.rnsb.bank.in
downturns or disruptions in this industry could adversely affect our business performance, operating results, and The Basis of Allotment to the Non-Institutional Bidders above Rs. 10 lacs, who have bid at cut-off or at the Issue .
overall financial health of the company. Price of ¥ 166 per Equity, was finalized in consultation with BSE. This category has been subscribed to the extent Therefo_re’ all the members .menthned on
8. We derive a significant portion of our revenue from certain of our services. If sales volume or price of such services of 0.25 times. The total number of Equity Shares allotted in Non-Institutional Bidders category is 1,67,200 Equity the website are requested to visit the nearest
declines in the future, or if we are unable to sell such services for any reason, our business, financial condition, cash Shares to 23 successful applicants. branch within 15 d ays from the date Of this
flows and results of operations could be adversely affected. The cate _wise detai : . .
: > . ] o gory-wise details of the Basis of Allotment are as under:
9. Our Company is dependent on the Gulf Countries market for its consolidated revenue and any downturn in it could notice and Com plete the necessary_ KYC
reduce our sales. No. of Shares Number of Total No. of No. of Ratio of LN documents Fall to do SO’ the bank WI” take
. . . . * ) * o * . .
10. We derive a significant part of our revenue from major agents. If one or more of such agents choose not to source ;: applied for applications t{‘; t:l) Shares applied tf;t:; Shares Allotted allottees to :l{:?;?:is/ action to cancel your share membershi P,
, thtelr re:ulr;;nentz fzon; us, ourtbusmes;, ;ilnal.lcnlll ;?ndltt;lon“j;l.d kre;ultts of’?peratlonszr;qa}} ‘;); a;l)verselytaﬂzctfced. (Category wise) received in each category per Bidder applicants allotted which you should take note of.
nvestors should read the Prospectus carefully, including the “Risk Factors” on page 24 of the Prospectus before
1 6,400 21 91.30 1,34,400 80.38 6,400 1 1 1,34,400 ;
making any investment decision. : : Dt. 10-6-2026, Raj kot General Manager
2 7,200 1 4.35 7,200 431 | 7,200 | 1 1 7,200 Bank For People Sahkar se
BID/OFFER PROGRAMME 3 25,600 1 435 25,600 1531 25,600 1 1 25,600 with Small Means L, Samruddhi
BID/OFFER OPENED ON: THURSDAY JUNE 04, 2026 GRAND TOTAL 23 100.00 1,67,200 100.00 | 1,67,200* .
BID/OFFER CLOSED ON: MONDAY JUNE 08, 2026
PROPOSED LISTING ON: THURSDAY JUNE 11, 2026 *after considering the impact of spill over of undersubscribed portion of the equity shares offered in the offer.
The Offer is being made through the Book Building Process, in terms of Rule 19(2)(b)(i) of the Securities Contracts (Regulation) D. Allotmept to Mar ket Makelj: ) ) o ) ) ) FORM G
Rules, 1957, as amended (“SCRR”) read with Regulation 253 of the SEBI ICDR Regulations, as amended, wherein not more The Reglstrar' informed that in this category, 1 valid ap.phc.atlon for. 1’_107400 Equ1'ty Shares was received against INVITATION FOR EXPRESSION OF INTEREST FOR
than 1.00% of the Net Issue was available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) 1,10,400 Equity Shares reserved for this category, resulting in subscription of 1.00 time. JRA INFRASTRUCTURE LIMITED
(the QIB portion”). Further, 5.00% of the Net QIB Portion was available for allocation on a proportionate basis to Mutual No—olShates Total No. of ) Total No. OPERATING IN CONSTRUCTION INDUSTRY OF BRIDGES, ROADS AND
Funds only, and the remainder of the Net QIB Portion was available for allocation on a proportionate basis to all QIB Bidders, Applied For AN“II"’bel: of % to Shares Applied % to . N‘;ﬁf Aﬁatm of e PUBLIC FACILITY/UTILITY PROJECTS AT GUJARAT, SIKKIM & MAHARASHTRA
including Mutual Funds, subject to valid Bids being received at or above the Issue Price. However, if the aggregate demand (Category %p 1cf1t1(()ins Total in Each Total S aresB.d(;)tted \ otlt-ees :0 ATl 7 i Under regulation 35401} of the Insohency and Bankruptey Board-of Ingés
from Mutual Funds is less than 5.00% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Wise) eeetve Category per Bicder pplicants Allotted [Insobvency Resolution Process for Corprorate Persans; Regulahons, 2016]
Fhund Polrtion vx;lasl 1a]cjlded t(’)lﬂllj rc}maitllling Net QIB Portion for proll;)or.tionate all;)cat’ion. to QlIIBs. Further, noltv leig tl;an 49.00"{:005‘ 1.10,400 | 10000 | 1.10.400 100.00 110,400 T 1.10.400 | | RELEVANT PARTICULARS
the Net Issue shall be available for allocation on a proportionate basis to Non-Institutional Investors out of which (a) one-third - =e0 oy 1 100.00 1,10,400 100.00 1,10,400 110400 | 1, | Narne of the corporate debtor along with | JRA Infrastrecture Limited
of such portion shall be reserved for applicants with application size of more than X 2.00 lakhs and up to X 10.00 lakhs; and PAN CIN/ LLP o CIN: 14520 BIS007PLODS 1343
(b) two third of such portion shall be reserved for applicants with application size of more than X 10.00 lakhs, provided that . o e . L o PAN: AARC.IARSAM
. S . . . o E. Allotment to Qualified Institutional Buyers (QIBs) (After Rejection): { { TR At ART RN .
the unsubscribed portion in either of such sub-categories allocated to applicants in the other sub-category of Non-Institutional . ; . 5 | Ad a1 i Hice Ashok Vil Ono. Oif Adarsh School Deesa (N G
. . ‘o : . Allotment to QIBs, who have bid at the Issue Price of 2166 per Equity Share or above, has been done on a : T3 -t CogisTerad fiiGe 10N VIR, 00 LMk oneeh, Leesa, ()
Investors and not less than 50.00 % of the Net Issue was available for allocation to Individual Investors in accordance with - s ) ) 3 p quity ) ’ X Deesa, Gujaral India - 385535,
the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Issue Price. All Potential Bidders proportlo.nate basis in consultation Wth BSE. This Categpry has been Subscrlbed to the ext.ent of 1.00 tlme of the 3. URL of websin Not available N
were required to participate in the Issue by mandatorily utilising the Application Supported by Blocked Amount (“ASBA™) QIB portion. The total numb‘er of Equity Shares allotted in the QIB category is 19,200 Equity Shares, which were 4. | Detads of place where majonty of fced | Ashok Villz, Opp. Qld Adarsh Schood, Deesa (NG}
process by providing details of their respective ASBA Accounts and UPI ID in case of UPI Bidders, if applicable, in which the allotted to 1 successful Applicant. | sces re localed | Deesa, Guiarat. India - 305535
corresponding Bid Amounts was blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the Sponsor Bank(s) under ) ) ) ) 4. | Installed capacity of main products/ Mot applicable
the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. For details, see “Offer Procedure” beginning Category FI's [ Banks MITs 1€ NBFC's AlF FRI/FI Others Total { IE:'F' ':rﬁ e Y ——— — R
on page 2850f this Prospectus. Provided further that for the purpose of public offer by an issuer to be listed /listed on SME QIB - - - - 19,200 1 - 19,200 " "a“ "l b '!E_r",l.T*;_""_I"rﬂ;]_l'”"" e ."E'_m T R Ot ] e
. . . R . - ) J | soreices 20ld i last financal year is [MA G052 Acs
exchange made in accordance with Chapter IX of these regulations, the words “retail individual investors” shall be read as Guanhiy detaits are not applicable
words “individual bid.ders” who applies for minimum application size”. o . F. Allotment to Anchor Investors: NIL 7. | Numier of EmpRiyees workmen T empioyess and 26 workmen
The investors are alesed to refer to the Prospgctus for the full text of the Dlscla1mer clause pertaining to BSE. For the purpose The Board of Directors of our Company at its meeting held on Tuesday, June 09, 2026 has taken on record the Basis i Fu|n|:.| et aits ||||;|u|;|||||:; It availahle The tetaks can L‘-_F.Eu,__m... Lr_.' grriading af
of the Offer, the Designated Stock Exchange will be the BSE. The trading is proposed to be commenced on or about Thursday, i > . firsncial statesnenis {with schedules) cirpjrainfradbgmail.com andfor virtual data room
June 11. 2026 of Allotment of Equity Shares approved by BSE Limited, the Designated Stock Exchange, and has allotted the s e e | B e o b S o S i
*Subject to the receipt of listing and trading approval from BSE SME Platform. Equity Shares to the successful Bidders. dates 1o subsequent events of te Requlations mace iherewnder
The Offer received 2,647 Applications for 50,12,000 Equity Shares (before rejections) resulting in 2.31 times subscription The Allotment Advice-cum-Refund Intimation, as applicable, has been dispatched to the investors at their registered | process ae silable st .. ; o
(including reserved portion of market maker). addresses and/or through electronic modes. Further, instructions to the Self Certified Syndicate Banks for unblocking 8 E“g iy rt'l-'"l:"’é-“ﬁ”_':"';"' “fﬂ’-‘-f":‘; T:"E EE-—:E?_":" :'" |551L-i11"'= tgl' E"?E*T'I'I:II -;’-1_ )
Details of applications received in the Offer from Individual Investors, Non-Institutional Investors, Market Maker and QIBs are of funds and transfer to the Public Issue Account were issued on Tuesday, June 09, 2026. I'::.J E;IE':EIU fE i) o1 the: Loede fs Ei:f'lullll?.lm"f ;J?III;?IIHFE;U:'};E;:; :IIII‘I:i _.-;;f. '::_'I::: e
as under (before rejections): The Equity Shares allotted to the successful allottees have been credited on Wednesday, June 10, 2026 to their _ | Regulations mads thersunder
Sr. | Category Number of No. of Equity [ Equity Shares | No.oftimes [ Amount (Rs.) respective beneficiary accounts, subject to validation of account details with the depositories concerned. The 10 | Last date for recept of expressaon af 2y HE
No. Applications Shafes Reserved as Subscribed Company has obtained the necessary listing and trading approvals from BSE Limited and the Equity Shares are ol ::':l'f'-”"* e e g TR
: — : applicd per Brospecius expected to commence trading on or about Thursday, June 11, 2026. T [, SR L BACHAENE S s e
1 | Qualified Institutional Bidders 1 19,200 19,200 1.00 31,87,200 oo . . . . | PFOEpECUVE resoLtien apphicants |
2| Non-Institutional Bidders upto 10 Jacs 108 3.14.400 336,000 0.94 5.21.90.400 Note: All capitalised terms used and not specifically defined herein shall have the same meaning as ascribed to 12 | Last dats for submession of objectons | 15 July 2026
3| Non-Institutional Bidders above 10 lacs 25 5,48,800 6,72,000 082 8,76,66,400 them in the Prospectus. - ..'[?ﬂf;i‘:?;i'::'l__'l'f}mm e R
4 | Market Maker 1 1,10,400 1,10,400 1.00 1,83,26,400 P (N SR TR, PRI it o By
Iutkan appdcar
5| Individual Investor Bidders 2,512 40,19,200 10,31,200 3.90 66,67.61,600 INVESTORS PLEASE NOTE B ERTTE
| Total 2,647 50,12,000 21,68,800 2.31 82,81,32,000.00 | The details of the Allotment made have been hosted on the website of Registrar to the Issue, MUFG Intime India Memarandum. Evaluation Msiro: and
. Private Limited (Formerly Link Intime India Private Limited) at www.in.mpms.mufg.com. All future correspondence Hequest 1or Hesotution Fiang in
Final D d: i -
Inal Demand: 0 thi d Kindly be add d 1o the Regi he I o full f the First/ Sol T Serial | priogpeclive resolulion applicants _
A Summary of the final demand as per BSE as on Bid/Issue closing date at different Bid Price is as under: mn this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicant. Seria 15| Last dats for subsmession of the 17 Agust 2026
- - number of the ASBA form, number of Equity Shares bid for, name of the Member of the Syndicate, place where the bid | resalution plans _
Sr. Bid Pri No. of Equity % to Total Cumulative Share | ¢, i1ative % of Total , - , 16 | Process emall id o submil Expression | clrp jrainfrasgmail.com
No 1arice Shares o f0 10 Total mutative 7o 01 10 was submitted and payment details at the address given below: it s e
1 157 4,52,800 4.41 4,52,800 4.41 7. | Detzds of the Corparate Dattor's | DY AM-GJ-04-0001065
2 158 4,800 0.05 | 4,57,600 4.46 (‘) M UFG MUFG INTIM,E IN,DIA P,RIYATE ,L,IMITED registration status a5 MEME Dabe 0f Udyam Registration: 11.08.2020
3 15 6.400 506 | 164,000 15 (Formerly Llnk.Intlm.e India Private lelted), . Aegis Resolulion Services Private Limited
: — — : C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbai 400 083, Maharashtra, India. Through authorized signatory Parshva Shah
4 160 32,000 0.31 | 4,96,000 4.83 Tel No.: +91 8108114949 Email: uhmvacation.ipo@in.mpms.mufg.com Az Resolution Professional of JRA Infrastructure Limited
5 161 3,200 0.03 4,99,200 | 4.86 Investor grievance E-mail: uhmvacation.ipo@in.mpms.mufg.com TT.E;:?}”[m""r';ﬂrlgﬂﬁ:'";':; j:|| HI:;-\IIIJ;:;HJP?;E:E;;
6 162 12,000 0.12 5,11,200 | 4.98 Contact Person: Shanti Gopalkrishnan Website: www.in.mpms.mufg.com i Aiitees: 306,121 Flicy, Ratiias At . Bovss Rasd A
7 163 3,200 0.03 5,14,400 5.01 SEBI Registration Number: INR000004058 CIN: U67190MH1999PTC118368 Bahind Courlyand Marrati, Chakaka, Andheri East. Mimibai ~ 400093
i Darte: 11.06. 2026 Phone: +971 SUR055TEST | +81 8693053567
3 > Lot ni 12,000 g B 5,26,400 | .15 iphng- Mumbai E-mail: IP_ParshvaShalv@putbnok.com | cirp jrainfra@gmail.com
9 165 28,800 0.28 | 5,55,200 541 FOR UHM VACATION LIMITED
10 166 97,07,200 94.59 | 1,02,62,400 100.00 On Behalf of the Board of Directors
Total 1,02,62,400 100.00 | Sd/-
Izhar Ahmad For
The Basis of Allotment was finalized in consultation with the Designated Stock Exchange-BSE on Tuesday, June 09, ~ Date: June 11,2026 Chairman &
2026. Place: Mumbai, Maharashtra Managing Director _;ﬂ\ d e |_ti < i 1 g i I
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE Contact

BUSINESS PROSPECTS OF UHM VACATION LIMITED JITENDRA PATIL

UHM Vacation Limited has filed the Prospectus dated June 09, 2026 with Registrar of Companies. The Prospectus shall be available on the website of the SEBI at www.sebi.gov.in, the website of the BRLM
to the Issue at www.sobhagyacapital.com and website of BSE at www.bseindia.com. Investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, see MNMMobile INOL.:

section titled “Risk Factors” beginning on page 24 of the Prospectus. 0029012015
The Equity Shares offered in the offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the United States, and unless : — - - -

so registered, may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the Securities Act and any applicable Il .andline I No. -
U.S. state securities laws. There will be no public offering in the United States and the securities being offered in this announcement are not being offered or sold in the United States. 67440215

epaper.ﬁnanf:'taiexpress.cnn'. .
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